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Wadala Notified Area

Government of Maharashtra in 1984 leased the land admeasuring 126.64 ha at Wadala for 99
years to MMRDA for developing a Truck Terminal so as to reduce traffic congestion and
pollution of South Mumbai by relocating all transport companies and related activities|
Annexure-l]. The entire area of the land falls in F-North ward of Municipal Corporation of

Greater Mumbai. [Fig.1].

Fig: 1 : Google earth image of Wadala Notified area

MMRDA prepared detailed layout for Phase-l and it was sanctioned by MCGM on
06.09.1986.[Annexure-ll]. MMRDA has been appointed as an SPA for Wadala Truck Terminal
vide notification dated 03.12.2005 [Annexure-IIl].
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Government vide its notification Np. TPB/ 4308/116/CR-20/ 08/UD-11 dated 13.02.2008 [
Annexure-IV]deleted the land bearing CS No 6(pt) and 9 (pt) of village Anik — Wadala,
measuring 65,000 sqm from the WNA of Mathadi Kamgar Co-operative Housing Society.
Thereafter, MMRDA had prepared the draft planning proposal for the balance area of 109.24
ha and prepared the Development Control Regulations. Govt has sanctioned the planning
proposal of the said notified area vide its notification number DP.Mumbai /MMRDA/Wadala
Truck Terminal /Sec.115/TPA-3/6840 dated 16.11.2010 Copy of the notification and Sanction
planning proposals are placed at Annexure-V and VI. The planning proposal is having 11 blocks
with different activities like Inter State Bus Terminal, Commercial, etc to form a Multi Modal
Transport Hub which will comprise of transport related activities as the major activity (Truck
Terminals, Inter State Bus Terminal and Metro /Mono Car Depot) to strengthen the public

transportation facility of Mumbai.

Meanwhile, the Empowered Committee in 2010 decided to shift the Wadala Truck Terminal to
Mankhurd or outside the Mumbai City and develop the Wadala Notified area on the lines of

Bandra-Kurla Complex.MoM of Empowered Committee meeting is enclosed at Annexure-VII.

Government in Urban Development Departments by its Notification dated 10.08.2011[
Annexure-Vlll]has included the land area of 65,000 square meter of Mathadi Kamgar Co-

operative Housing Society in Wadala notified area.

In view of the above developments, MMRDA proposed modifications to the sanctioned
Planning Proposals and the Government in 2019, has sanctioned the Revised Planning Proposals
for Wadala Notified Area along with DCR vide notification dated 16/09/2019.The Notification of
revised plan and revised Sanction plan are enclosed at Annexure-IX and X. The development

Plan report of revised plan is enclosed at Annexure- XI.
Development as on 01.09.2023

Out of four Phases of Sanctioned Layout, MMRDA had initially proposed to develop Phase-| of
Truck Terminal with certain essential infrastructure. However, the truck terminal could not

become fully operational due to several constraints. In Phase-I, MMRDA had allotted 21 plots to
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‘Bombay Goods Transport Association (BGTA) and Maharashtra Rajya Truck Tempo Tankers Bus
Vahatuk Mahasangh (Mahasangh) and Mumbai Pune Malak Shramjeevan premises C.S Ltd. for
constructing godowns and transport Offices. Five plots for Workshop and Spare parts use, one
plot for Dhaba- Dormitory, one plot for Weigh Bridge and two plots for Petrol pumps were
allotted from truck terminal point of view. MMRDA has constructed four office buildings and

one amenity building at initial stage of development.

In the WNA, major portion of the land was occupied by buildings in Truck Terminal (Ground +1
to G+ 3 structures) (approx.19 ha) in Phase-|, the reserved Forest Zone (approx. 27 ha), land of
Mathadi Kamgar CHS (approx..6 ha), Lodha Crown Buildmart Pvt Ltd (approx.10 ha) and Wadala
Monorail Yard( approx..7 ha). Therefore, considering the earlier allotments, it is found that only

42% of land area is available for development.

The total area of the WNA as per the revised Sanction Plan of 2019 is 122.00 Ha. and the plan
consists of mixed development[residential, commercial, multimodal transportation zone
etc,.].The plots in WNA as proposed in the Revised Planning Proposals will be disposed as per

MMRDA'’s Land Disposal Regulations, 1977 by inviting Bids.
Phase —wise development are given below:

Phase-l: The details of the plot area, built up area, date of completion [OC-Occupancy
Certificate received], is enclosed at Annexure- Xll. It can be seen from the Annexure-XIl that
development took place between 1995 to September, 2017, the built up area of the buildings
are within the 20,000 sqm. Photographs of the buildings are given at Fig: 2. As per decision of
Empowered Committee the existing allottees (BGTA/Mahasangh) have agreed for their
relocation and the Memorandum of Understanding (MoU) have been executed between
MMRDA and the allottees. Further, the consultant is appointed for design and execution of new

building for relocation.



Fig: 2 Developments in Phase-I

Phase-ll: In Phase-ll, 9.26 Ha land allotted to M/s Macrotech Developers (Lodha Crown
Buildmart Pvt Ltd) for residential and commercial development. PP has obtained EC as the built
up area is more than 20,000 sgm and constructed the buildings [Fig.3]. Copy of the ECs are
enclosed at Annexure- XIIl.LMMRDA has issued Amended CC as well as issued OC for some
building on plot Block C at WNA to M/s. Macrotech Developers Limited. Other plots are allotted

to metro works for temporary uses. [Fig: 4]
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Fig: 4 Temporary allotment of plots

The plan superimposed on the google imagery, showing the details plots, status of

development etg, is given in Annexure- XIV.

Phase-lll: In Phase-lll, land allotted to metro works for temporary uses only. No other

developments were carried out till date.
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Conclusion: The Wadala Notified area has been notified and layout sanctioned in 1985 and the
development initiated in 1985 onwards. The construction of buildings especially in Phase- |,
were carried out by the individual proponents between 1995 t02017 [Refer Annexure 12] and
the built-up area were less than 20,000 sgm. After the Plan revised in 2010, in Phase-Il, one
block has been allotted to M/s Macrotech Developers Limited (Lodha Crown Buildmart Pvt Ltd)
and the developers have obtained EC for the constructions. No other developments/
constructions took place after 2019 revised plan. Further, MMRDA will dispose off the plots
(when vacated) through tendering as per MMRDA Disposal Regulations, 1977 and
Environmental Clearance on individual plots will be insisted from the Project Proponent, if

applicable.

* %k %k %k %k
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Viaharashtra Regional and
Town Planning Act, 1966

Appointment of MMRDA -
as Specidl Planiing Authority
unde section 40 of fhe said -
 GOVERNMENT OF MAHARASHTRA
Urban Developuierit Department o
. -Mantralaya, Muinbai- 400 032.

. .. Dited 5rdDecember, 2005

oy NOTIEICATION "' . ##r
NoTPBL4205CRAISOSUD + .. b e -

Whereas the Mumbai ‘;\rlctropbﬁi'an‘”ﬁi?g’rbn*Develgpmt;ﬁt_'_' Adthority -
(hereinafter referred to as "the said Authority") has been established under -
the Mumbai Metropolitan Region Development AuthorityAct, 1974,
(Maharashira Act NoIV of 1975 ) for 'the purpose of planning,
co-ordination and supervising the proper, orderly and rapid development of
the areas.in the Mumbai Metropolitan Region'-and for executing plans,
projects and schemes for guch.,development in the areas within its
jurisdiction; . R L
F (North} Ward .of Municipal

_ ferred to as "the said Ward")
a Development Plan bas-been prepared and published by the Mupicipal
Corpotation of Greater Mumbar, under the provisions of the Maharashtra
Reglonal and town Planning Act, 1966 ( Maharashtra XXXVII of 1966 ),
which has been approved by the Govi. in Urban Development Department
vide its Notification No.TPB/4391/2361/CR-130/91/UD-11/RDE, dated 2nd

January 1992: Y : o :
the Governpient of I\«‘Iallarashtrarjpans__ids_r's' that.

And whereas. for the areas within the

. And whereas, .:E::férﬁii:i o
areas from the F (North ) Ward are in undeveloped condition and heed tobe 1+
protected and developed in 2 comprehensive manner, s A

L
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g

e . N'ew_‘.-'Tlﬁé_rfz",fbljg:iﬂ;c_xqrcisc of powers vested in it under Clause (¢) of
" Sub-sestion (15" of ‘Section 40 of the Maharashira Regional and Town

Elanning Act 1966 (Msharashira Act No.XXXVI of 1966) and all other
powers enabling in it in this behalf. the Government of Maharashtra herebv

appoints the’ ‘gaid A};thmjity_ ‘as''the Special Planning Authority for the

purpose of developmient of land within the said ward in accordance with said
final Development Plan of Greater Mu;;nbm and auy qq¢i_ﬁcaﬁon=s thereto

7

“

considered as necessary. for the.proper. development of thé Truck Terminal

1SB.T. and other complimentary activities amentl s and infrastructures

connected lierewith within the area of the said ward. niore specitically
shown in the adcompanying plan and defined in the Schedule hereinbelow
'\-'::AZ Frg . - oy 3 -

facilities and also provide 113@'@%&#&5'"§1m¢niﬁ3§ and infrastructural work |

Al that aias boynded an

OntheWest | - 27.41 nit, Norihi South D.P Road Salamafi .

; =" Hill Rawh HilLC:S No. 94 10 112
On the East™ ; Mahu! Creek ey '

OntheSowth  : . CSNeli7 & CSNoy 1444 W w0 k

" OntheNorth BEST Work Shop &DEPOT

Note .1y Acopy of the plan showing the boundaries of Notiﬁqd Area
in pink colotr is kept open for inspection of the public at the Office of the
Mumbdi Metropolitan Region Development Autho ritv, MMRDA's Building,

7th Fk_)og.-.;ifg;wn & Country Planning _Di_vi_éidpa., Bandm “Kurla Complex, -~ -
Bandra {E) Mumbai-400 051 and at the Office of the following officers - .~

I . . o B B wa
The Municipal Commissioner, Municipal Corporation o Greater Mumbat, .

Mumbai. . -

The Collector of Mumbai District . o

The Coligtor, Mumbai Suburban District. Mumbal

The Chief Engineer ( Developm;':nf Flan) M_miiéipai Corporation’ of Gredier
Mumbai, Mumbai. R |

s e
—_— — - =
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Mahapalika Marg,
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The Deputy Director of Town Planning, Greate
Mumbai -400 001.

he Governor of Wiaharashtra,

Bv order and in the name oft
AR i

- ( S.R.Kint )

TUnder Secretary 10 Gove

rmment

+ Mumbai. Ensa Hutments,
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Maharashtra Regional & Town
Planning Act, 1966, '
Deletion of land bearing C.S. No.
: 6({pt) & 9Y(pt) of Wadala Anik from the
A ) . asea of MMRDA as 2 Special Planning
1 ~- - —Authority. — - o ‘
;. GOVERNMENT OF MAHARASHTRA
i Urban Development Department
; Mantralzya, Mumbai 400 032.

Date: 13% February, 2003.

Kead: Notification No. TPB 4305 /CR-315/05/UD-11 dated 3/12/05

e e it 5.

No. TPB 43087116 /CR-20/08/UD-11.
en

“«
3/12/05 has appointsd Mumbal Metropoliten Region Development Authority
NNRDA) (hereinafter referred to as “ihe seid Authority”) as & Special Flasring
.. Atthority for the proper development of Truok Terminal 1.8.BT. emnd other
)co_mplimentary amenities and infrastructure facilities under section 40 ef Mzhareshtrz
Rogional and Town Pianning Act, 1966 (hereinafter referred 1o as “the said Act”).

| Government in Revenue & Forest Depariment vide its orcer No., LOS-
s

2606 /308 /CR-6544/.J-3 dated 21/1/06 has ailotted piot bearing Plot No 6 znd 92

{afea 650 z.ant.) of village Ardk Wadala (her :naftor referred to as “the 3aid 1ana ] Lo

‘Mathadi Kemgar Co-op. Housing Society subrect to certain condstions. '
— = S = - -

I Now, therefore Govi. hereby deletes the said land {rom the boundanes of iae

natified area of the said Authority @s a Special Dlanning Autherity appointed u/fs 40 of

the said Act’

—~—y

Ndte: A copv nf the plan showing the hounéary daleted is kent oven for nsnsebion o
+hp public at the Office of the Mumbai Metropalitan Region Devslopment Authinsin,

MMRDA's Buiding, 7% foor, Town & Courntiy Planping Division, Bauura-Ruide
Cempicx, Bandra (Ej, Mumbai 400 051 and at the oitice of the following ofiewrs =
i

1). The Municipal Comrissioner, Muni‘ciip&,l Corporation of Gr. My unbai, Mu mial.
1Y

9), The Collector of Mumbai District.

3], The Coliector, Mumbai Suburban District, Mumbal.
4) The Chiet Enginesr (DP), Mumscipal Corporstion of Gr. Mumbai, Mumbai.
5y The Dy. Director of Town Pienning,
Marg, Mumbai 400 CO1.

By order and in the name of the Governor of Maharashtra,

CERTIFIED TO BE TRUE CGPY I\ WA

L mirkari

-
cretary to Government.

Vaibhav Assaciates - ;

(4]
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" T Annexure-6
6 ROR® — I
‘\]\\N\\)Eg.\/gﬁ\ gl I
ol BLOCKB 3
ISBT 4.50 HA 5\
a|
m
=
| ~ %I
BLOCK A = aco,;I,\
MULTIMODAL T TRANSPORT USE |

SCHOOL 0.24 HA

BLOCK E
BLOCK D ot
Play Ground 0.16 HA MULTIMODAL TRANSPORT USE
721 HA |

27.41 M WIDE DP ROAD

WAREA STATEMENT

"""" Area |
‘ (Ha)

?ﬁéting Truck Terminal
- 868
| 450

Extension to Truck Terminal

Inter State Bus Terminal
a)mmeFaIT(Incluaﬁ 6.76 ha
Physical Layout RG)
Multimodal TransporI Use

(Incl. area under N-S 27.41m Rd)
Salt Pan/Protected Forest
Staff Housing (Residential)
Schooland PG~

Area under DP Road

 Total Area

' 15.00 13.73%

2511 22.99%

25.46%
0.83%
| 0.37%
6.62%
100%

| 2781
0.91

10924,

LEGEND |

BLOCK |

STAFF HOUSING
0.91 HA

Sl

%
1959 17.93%
| 7.95%
4.12%

SPA BOUNDARY

PROPOSED DP ROADS

MULTIMODAL TRANSPORT USE |

INTER STATE BUS TERMINAL

COMMERCIAL

EXISTING TRUCK TERMINUS

EXTENSION TO
EXISTING TRUCK TERMINUS

SCHOOL

STAFF HOUSING

SALT PAN/ PROTECTED
FOREST

“MODIFICATIONS SUGGESTED

BY DTP, MS, PUNE I

sd - o
CHIEF, TRANSPORT & COMMUNICATIONS DIVN., MMRDA | \QI / DWG.NO. - 1
[l e : |
- SCALE : 1: 2500 —= ( 2
sd - // I DATE -
ADDITIONAL CHIEF, T & C DIVN, MMRDA 3

| PLANNER, TRANSPORT & COMMUNICATIONS DIVN., MMRDA

PROPOSED DRAFT P’LANNING PROPOSAL

EXISTING TRUCK TERMINAL
/19 59 HA

— L

BLOCKJ

1 EXTENSION TO
/ TRUCK TERMINAL & PARKING BLOCK K
N 8.68 HA ;
/ COMMERCIAL
K/ ; 0.79 HA
4 C:S.No.83 e
Vi SALT PAN LAND/PROTECTED FOREST | |

27.81 HA

SARCTIONED UNDER D
cTen of
PANNING W

3IECT TO MoDIFCA

AT

DIRECTOR OF TOWN PLANNIK
MARARASHTRA STATE. PUNE

el
H i Town Planner

T 8 C Division
M.M.R.D.A.

PROPOSED DRAFT PLANNING PROPOSAL FORTRUCKTERMNUS &
' INTER STATE BUS TERMINAL & OTHER COMPLEMENTARY ACTIVITIES
ANENITIES & INFRASTRUCTURE FACILITIES AT WADALA.

PROPOSED DRAFT PLANNING PROPOSAL

sd -
METRQI?QIITAN COMMISSIONER, MMRDA

MUMBAT METROPOLITAN REGION DEVELOPMENT AUTHORITY
BANDRA KURLA COMPLEX; BANDRA (EAST), MUMBAI - 400051

sd - I

W


mayur kulkarni
Text Box
Annexure-6


2
"

\
£
[3

4

326 %57
Annexure-7

Frie

OVERNMENT OF MAHARASHTRA

No.MVP-2010/C.R.183/S.P.,
General Administration Department,
Mantralaya, Madam Cama Road,
Mumbai - 400 032.

Date:- 14™ June, 2010.
Tel-22023901.

Shri Deepak Pzrekh, Chairman, H.D.F.C.Ltd, Mumbai,
Shn Anand Méhindra Managing Director, Mahindra & Mahindra,Ltd, Mumbai.
Shri Noel Tata, Managmg Director, Tata Trent Ltd, Mumbai - ’

* Shri Jamshyd Godrej, Chairman, Godrej & Boyce Mfg.Co.Ltd. Mumbai. -

Shri Narinder Nayar, Chairman, Bombay First, Mumbai.

Shri Ranjeet Pandit, Chairman, McKinsey & Company. Mumbai.

Shn .V.S..Palekar;l45,- Samudra Mazhal,Dr. Anni Basant Road, Worli, Mumbai

Shri. Anand Jain, Chairman, Mumbai SEZ Ltd; Mumbai. .

The Principal Secretary, Finance Departmerit, Mantra]aya Mumbai.

The Princip&l Secretary, Planning Departmert, Mantra;aj'a Mumbai

The Prmcmag‘ Secretary (1);Urbarnr Development Depmiﬁwm Maniralaya, Mambai.

The Pnnc1p:ﬂ-Secretary (Iridusiries), 1.E & L Department, Mantralaya, Mumbai

Thﬁ Principal Secretary(L& ]) Law & Judimaxy Departmem Mantralaya, Mumbai

The Sex_retary(ll) Urban vaelopmcm Department, Mantra]aya Mumbai J
The Secretary, Housmg Department, Mantralaya, Mumbai® ]

" The Secretary (S.P), General Administration Departrnent, Mantralaya, Mumbal

The Seeretary (Transport), Home Department, Mantra]aya Muwnbal

The Secretary (Public Works) Public Works Depart.mam Mantralaya, Mumbai
The Secretary (ROadS), Pubhc Works Depanmsnt Mantral ya Mumbax._‘

The Metropolitan Commissioner, MMRDn, Mumbaz

The Municipal Commissioner, M.C.G.M, Mumba;

The Commissioner ofPolice Mumbai . R — — e

The Mauaglng Dlrector, M.S R.I:C., Mombaj
The Addl.Commiissioner, MMRDA, Mumbai ==

" The Chief Executive Officer, MHADA, Mumbsi

2 Fubh:gri@n;qu_\ivﬁmgq camm\EC minuies b shig-c unt eteidrafidos 1D

= T 2 Page waf
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The Addmonaj Chref Secretary Home f)‘ejpartmem Mantralaya, Mumbai. ’

The Prncipal SBCretary to Hon Chief Minister, Mantra]aya, Mumbaj.

The Prmcrpa] Secretary, (Amma] Husbandry, Dalry Development and Fisheries), Agnculture
Amma] Husbandry, Dairy Development and Fisheries Department, Mantralaya Mumbeu

‘The Principal Secretary (Apea]s & Security), Horne Department, Mantralaya, Mumbai.
The Principal Secretary, School Education & Sports Department, Mantralaya, Mumbai.
The Project Manager (MTSU) All India Institute of Local Self-

80Vt, Fort, Mumbai.
- The Mandglmg Director, MUIDCL, Murnbal

fhe Jomt Commlssmner of Pohce (Trafﬁc) Sir Pochk_hanwala Road Worls, Mambal
Shr. P.C Sehgal, Managing Director, MRVC, Mumbai.

_-Shri. Shirish Sankhe, Mckinsey & Company, Mumbai.

Shri. Sun:] Sabharwal, CEQ, Bombay First, Mumbaj.

Subject : : Minutes of the Empowered Commmee on Mumbar

: Trans;ormaimn- S”‘ June 2010 = e
Sir / Madam, s vy

The minutes of the meeting of the Empowered Commiittee on Mumbai T ransformation hel
under the charman<h1p of Chief Secretary- on 5°

June 2010 are enclosed herewith for furthe
needful action: .

Deputy Sécretary to Governsment,
Copy with a copy 'of rnin_ufes forwarded with compliments to —

The SPcrr:‘Larv to Ch]er Secreiary Mam.midva Mumbai.

2 P A 10 Secreta.ry (Special Projects), Mantralaya, Mumbai.

£ june ey e.dmfi. tioe

Prjewany |70
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Mmutes of the 25th meeting of the Empowered Committee held under the Chalrmans}up of
Chief Secretary, Gevernment of Maharashira.

]@lc& 5“‘ June, 2010 2t 11.00 am. - N Venue: Committee Room, 5% floor, Mantralaya

2

Ai/
Jiems on the agenda were discussed. The following decmons were taken by the' Empowered
{ommittee (EC) -

. .

£

Sr. ; ' _ Ag'enc.le)fﬁcer Time limit for
- | No. Decision taken in the meefing: & Responsible for | completion of
; ; : ' impJementation | Action

)] Confirmation of the minutes of the previous meeting,

ie. 24™ meeting held on 15® May, 2010. '

"s The mimutes were confirmed Wwithout any == : —
modification. : g . '

o]

Review of Actions Taken on the subjects raised in the

previous meetings of the EC.

e The Action Taken Report ‘was noted by the EC and :
the following decisions were taken- '

(1) Study Group on converting grounds like Oval, Cross
and Azad Maidan into Central Park by MCGM.
» Report of the Study (roup be prepared In the néxt 3 PS (School 31" Aug.
months and presented tc EC. A Education) 2010. -

{2) Low Income Hcmsm_g

» It was brought to the notice that almost all the lands e
‘under ULC in Mumbai are under encroachment. UDD-1 2 weeks.
_ However, the list of such surplus lands -should be |-
given 10 Housing "Dept. ‘which should examine thet

feasibility of executing SRA schemes.

(3) Maintaining Pavements.
« A copy of any previous correspondence pertaining 1o Mr. Jamshyd
beautification & maintenance of P.D. Mello Road & Godrej.

Senapati Bapat Marg be given by Mr. Jamshyd Godre]
to the MCGM so that the MCGM ean communicate
its response. . Thereafter M/s Tata & Godr ej Groups to

prepare beautification plans for these reads.

7 days.

3. Review of Major Projects.
» EC noted the status of the major projects, quick wins
and policy reforms and the following decisions were
% S S 37 - S
(1)Versova- Andheti— uhaﬂmpar Mctro Corridor.
« Since Ilon’ ble Chief Minister of Meharashtra has : ' L
‘recently “spoken to the General Manager of the MMRDA Immediately-
Western Railway for early Railways appioval for the

over bridee -at Andheri: the MMRJA 1o pursue the o L. .

LA uﬂmndnrur\Empuwa ‘comm\EC minutes th mlg +. juns aq dmfl A _ ‘Page it
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overbridge at Aﬁdheri, thee MMRDA to pursue the
"matter with the Western Railways.

(2) Wadala Truck Terminus.

+ EC endorsed the proposal of shifting Wadala Truck

~ Terminus near Mankhurd or outside Greater Mummbai
and developing the existing land at Wadala on the
lines of Bandra — Kurla Complex:

(3) Western Waterways. _ o
*.The last date of receipt of bids should not be
extended further i.e. beyond the 21 June, 2070-

(4) Middle Vaitarna Dam. Water Supply Project.
* Visit of EC members be arranged by MCGM +to the

project site, so that they too could witness the
progress of work_

(5) Sion- Panvel Highway (Addit:anal Thane Creek

. Bridge).

e The issue of funding of this project shonld be
brought up in  the Hon’ble Chief Minister’s
War- Room meeting.

MMRDA

MSRDC

MCGM

MTSU

Immediately.

As early as
possible.

Inthe next
- War- Room
Tneeting

MCGM’s comments on MMRDA's proposzal. of
taking up Sion —BARC elevated road by MCGM.

« MMRDA to give a presentation to the Muncipal
Commissioner on the alignment of the proposed Sion-
BARC elevated road and offer its views 2s to whether
this road is required or not, taking into consideration
the ongoing and other proposed road projects, so that

the MCGM can firm up its stand in this regard.

MMRDA
MCGM

Before the
next meeting
cf EC.

MUI‘P Phase—:HI—' Planning for fast track between
“G8TM and Navi Mumbai/ Panvel - Presentation by
MRVC. :

in MUTP Phaée-lﬂf, indicate inter - se priority of the
projects and thereafter place  the proposal  before

UMMTA. | 2R

* The issue of ownership of land at Bandra (East), which-
-is proposed - for ecommercial development  for
generating fiinds for the railway. projects, be resolved
early.

.« MMRDA to give its views about the projects proposed |.

MMRDA

UDD-]

As early as
possible.

As early.as
possible.

Presentation by MSRDC on the facilities for d ispersal

1
i Ir .
4

:

FthangurknrEmpewer comm\ES mi

of traffic at Haji Ali on Worli-Nariman Point sea

| link. ok

» MSRDC to obtain the views of the MCGM and the Jt.

Commissicner of Police (Traffic) so as to engure that

MSRDC

| &s _ea}]}'_ i

125 35 fmig-i Junk Sotadinhdor <l
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the MCGM and Jt. CP (Traffic) have no contrary
views.on the proposed facﬂfues for dispersal of tafﬁc
at Haji A.h

possible.
p =

Presentahon by MCGM on the project of

| Beautification of HaJJ Ali sea face, mc]udmg timelines

for the project.

» EC endorsed the project proposal and its time lmes
The bids for the preject are to be received by the end
of July, 2010 and the project is- expected to be
completed by the end of December, 2012.

« Benchies in the seating area shonld be so designed that
they can be used only for sitting and not for sleeping.

MCGM

MCGM

Presentation by Bombay First on the security*aspects

in Mumbai.

» The Commissioner of Police, Mumbai to give
-presentaticn to EC on the security amrangements in
Mumbai.

Coraimissioner
of Police

~ (Mumbai)

In the next

!
i

4“‘"‘*
[T

meeting of EC.

)

(S

Presentation by MCGM on the DPR on proposed

| Textile Museum with garden in RG.

= 'EC highly dppreciated the project proposal.

e MC, MCGM to set up a Core Group to develdp a
Revenue Model for findncing and mamtena_uce of the
proposed "“e(t__le Museum.

"

MCGM

MCGM

As early as
possible.

AS early as

¢ Help ofNIFT should alsb be ‘obtained, if necessary. : -

= possible. .
|+ The option of levying a surcharge on'the development
of all mill Tands in the city should be considered for
funding and maintaining the museum.

As.early as
possible.

MceM |
UDD-

Meeting ended with a véte of thanks to the Chair.
The meeting was attendud by-
1. Shu Jamshyd Uodre_;, Chairmiian & M D Godre; & Boyce Mfg Co. L‘fd Mumba;
Shn Narmder ?\Tayar Chairman; Bombny First, Mumbai.
3. Anand Jam,Chmmﬂan, ML.JJ.bEL] SEZ Ltd, Mum-ba_i
4. Brijesh Singh, Addl.C.P (Traffic)., Mumbai Police
5. Ashish Singh Addl.Coommissioner, MCGM

"7: Médha Gadgﬂ Pr. Spcy, ﬂome Dr:pt{

8 Shn V. K Kanade, Pnnmpal Secretary, F]nance Departiment, Mantralaya, Mumbal
9 Shn V L Achai;ya Pnnc;pal Secrﬁtary (L&j) Law & Jud:cmw Dapaf‘nem Mant:ralayd Mumba)

P'ur Folx
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_' 10 Shn Manu Kumar Snvastava, SccretaJy(H) Urban Development Depa:tment Mantralaya, Mumba; -
1. Shn Dhananjay Dhawad, Sceretary (Roads), Pub]u, Works Department, Mantralaya, Mumibai

12. G.M.Kandhare, Secretary (Works), Public Wo.nks*Dep'arUnent,_.Mantralaya, Mumbai

13. Shi.P.C.Sehgal, M.D.] MRVC | |

14. Shin.‘P.é.Madan Project Mé.nager Mumbai Transformation Support Unit, Mumbai.
15, Shn Shirish S ankhe, Director, Shri Shirish Sankhe, Dlrector Mckensy & Co.

‘16.Aseem Gupta, AdlL. Munc1pa1 Comrmssmner MCGM

17. §.M.Sabnis, C.E, MSRDC
18. A.B.Damle; S.E, MSRDC

19. D.G Pawse, S.E, MSRDC . .
20. Shalini Sharma, Police Inspector, Mumbai Police

 21. Lalita Gupta, Dy.Architect, MCGM

35.
- 36.N B. W’adekar Dy. Secretary, Planing Department =~ - i

22. Ramesh Sankhe, Dy.Chief Enginéer, DRA, SRA PR
23. A.T.Shintre, Dir(E.S.&P), MCGM ' |
24. Shashank-Mehendale, Consultant, MCGM

25. R.D.Shinde,.Commissioner, Daer Develupment GoM.

26. Tank.S. R.EE. (SH(City}, I\/‘"’CM

27. Sabmis, A, ST.H.C:Engr., MCGM

28. Suresh Kalcani, Dy. Sec:etary, Urban Develovment Department

29 s, K. Muk_hanjee Jt. M.D. M.:RDC

30 -S V R. Snmvas Addi. Comrmssmner MMRDA

1. Col. ‘Sunil Saba.rwa] C.E.O. Bombay First,
32. P.H.Raut, Consu]tant, MTSU
33.R.TJ adhav, Dy.Secretary(Special Project), GAD -

'34. H.Y.Shaikh, P.0.. MRVC

R.P.Bhave, 'S.E(‘.‘;‘.E'EIELT‘)' MRVC - £ e : : ' 545 o

37 S. P Kotwal, Section Officer, Planing Depa.mnem
38.V Suresh RaJu DE. MSRDC

39. Roger Perera, Vice Chairman, Bombay First. ) .

40 ). Abha [ Lambah (_,onsultant MCGM

ELL;

A
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CHRONOLOGY OF WADALA TRUCK TERMINUS Flanper.
References Reference Subject
Date
UD & PHD Resolution No. 5/11/1981 Land required for TT admeasuring .
BMRDA. 3179/2027-CR- 281119.73 sq.mt. surrendered to R& FD. 1-5
313(B)/UD-25
1 R &FD Memorandum No.LBL | 6/3/1982 ‘Government directed to authorize the
2579/42817-G8 Collector of Bombay to handover to 7
BMRDA advance possession of the land
surrendered toUD & PHD by its GR dated
5/11/1981 abide by terms and conditions of
allotment including rent / price
.Govt. Letter 25/5/1982 as per Charge Receipt / Report dated ﬁ
No.S/TPB/LND/2996 15/10/1983
Govt. Letter 29/9/1983 as per Charge Receipt dated 15/10/1983 | ]
No.S/TPB/LND/2996
Govt. Letter 27/6/1984 as per Charge Receipt dated 29/6/1984 |3
No.S/TPB/LND/2996
Govt. Letter 30/11/1983 | Lands admeasuring1266417.80 sq.mt. were
't No.LBL/2579/42317/ CR- & handed over to BMRDA. - |57
601/C-B & Collector of 27/6/1984
Bombay Letter
No.S/TPB/LLND/2996/507
Govt. Letter No.BMRDA- 11/12/1990 | Government directed to transfer CPWD
1689/UOR-5/ 89/UD land admeasuring 30.31 ha. which was by | |9
mistake handed over to - BMRDA by
Collector of Bombay. And rent the
remaining land of about 9, 63,317.80
) - sq.mt. on 30 years lease period to BMRDA.
| R &FD Letter No. 29/12/1992 | Request for approving the land for WTT
| LBL/2579/42817/ CR-81/3-2 ' area with reference to the letter addressed | 2 |
' to Secretary, UDD dated 28/1/1991 by
R&FD dept.
Govt Res. No. 29/12/1992 | With reference to the Govt. Memorandum
LBL/2579/42817/ CR-81/1-2 dated 6/3/1982 the land was allotted &
' possession of other open land was taken by :
MMRDA. From the date of possession of LS‘
salt pan division lands bearing C.S. No. 8,
the lease rent is approved for 30 yrs in
which the CPWD Tland is not included
bearing C.S. No. 7.
R &FD Letter 20/8/1994 Transfer of land bearing C.S. No. 117 & | _ .
No.LBL/2594/2415/Cr No admeasuring 2 ha. to Food Supply Dept. by 27
298/1-2 MMRDA.
R&FD Letter No.LBI- | 3/107/1997 | Lands transferred to CPWD admeasuring
2579/42817/ CrNo. 81/12 30.31 ha after joint measurement it was | .9
found that the Government land
admeasured about 9, 60, 566.68 sq.mt. & .
CPWD land admeasured 3,15,851.12 and
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was approved by Government Alsc

lease period was increased from 30 ¢
years.

Notification. No. TPB 43 05/Cr

Appointment of MMRDA 53—~

&LSB.I.

GoM has approved W

Kamgar Co-op. F

MMRDA/ Wadala Truck
Terminal/ DCR/Sec. 115/ TPV-

3/169

10 3/12/2005

No. 318/05/UD-11 Special Planning Authority under sec
40 of MR&TP Act, 1966 for developr
] R of Wadala Truck Termiy]

11 Govt Res. No. 24/10/2005 | Decision taken by Govt. regarding
LBL/2509/30196/ CR-76/]-2 | Lease rent to be paid by MMRDA to Gce

12 Notification. No. BMC- 12/02/2007 | High Power Committee constituted w
2323/Cr No. 233/UD-21 Chief Secretary,

as a special development project.

13 Notification. No. TPB 4308/Cr 13/2/2008 Government Deleted land bearing C.S.

No. 20/2008/UD-11 - 6(pt) & 9(pt) admeasuring 6.5 ha. fi
the boundaries of Notified area of W
allotted to Mathadi
Soc. of village Wadala Anik.

14 Notification No. D.P. Mumbai/ 16/11/2010 Director, Town Planning Dep G
MMRDA/ Wadala Truck sanctioned the Planning Proposals for W
Terminal/ Sec. 115/ TPV- Notified area.

3/6840

15 Notification No. D.P. Mumbai/ | 10/ 1/2011

Director, Town Plann ing Dept, G«
sanctioned the Development
Regulations for WTT Notified area.

Cont




fio. LBL 2579'/42817—&8. Revenne & Torssts Teypartment,
' I@‘ntralaya, Domtay-— 32-

- 6th March ,19824

Subjsct: Lands : WAdala Chembur Reclamgtisn Scheme.
Tranﬁfér of- o Bomlbay Metro-politan Region
Teve Iopmznt. Authority for dsvelopment of
Ty ele Tl.rmlvnl at Waaala-

MTMORANTUM: . - ne S
- wy o e v . " =% ?_ )

The undersigncad 1resents comp}iihe_ntq.to the Collectbr

't Res 01.11:1 Dn, Urlan

" Deve lal,mu 111. and Pablic H,_al‘th T& partms nt ]JMITA 3179/2327/03* 313=
(1) /UC~ 25, datsd 5th Novcm]_ r,1981 is directed o state that-in
'"Eul,ch:L. sion of the orders con‘taln‘—d in: Crovcrnrm,n-t M_morandumf '
Rsvenue ar_:d" Torests Ir:yartm-n* Wo.LOL 2579/42817-(}5, dated Btb May
1981, Governm:znt is phanec} 5 authorl% 'thC COllfth’T ot Dombay
o handom—r to the Boany M_'troI olitan Region Devg lDlﬂ'Lnt AJthDer’
ndvance pDssession. of the l nd surrendsrad Ly the Urtan I’\_VClDanLﬂ‘t
and Pullic Health Terortme nf Ty its above etnted Resolotion and tie
Government land incharge . of +he Colls ctor fmlling in the

adﬂlﬂ Anllc Layout for 'thr Trucl T\.‘!"JII'J.IJ'T:L-

2. ' The posstesion 54 the iand shonld te, handed over mccordinglyy

 after D]:"I:aininr! from the. BMRTA an undertaking on a Stamp paper

'I_agr 2ing 'to aLlc]L ty the 'l:r‘i‘ms arJd COnﬂl'tlonQ of allotment including

I‘L—nt_/ll‘lCl_'. as nay e decided Ly Gove rnml ‘0t in courve' of tims.

'3. ‘The Coll._ c‘tDr of Bombkay is recuu:tn.a to .L‘t G’—"V\-I‘ﬂmhﬂ't Itnow

the daix. oF hqndlng over D:C 08 usloﬁ and the ‘tD'tﬂl areca handed DT

He ie alqo reguested to sJLml‘t t0 Govermme vt ‘g detailed 13-'1‘913'9&71

indicating th: térms and conai tisns, valnation'ete., xgithinf@ka

from the dnte of ‘thlq Gov-t. Me.morandumi' _ﬁ;—-’/

- By order And in t

&
- _,-H\,,w"-ff""’ ' (Fimy
L et N . . .~ De
| g < R=1(c~5 nae
The ColL ctor of DBombay s -
L_,i"?' Tee o 03

i

By e




-

Corpies foryardsd to:-

The Metropolitan Commissionsr, BMREA-DBandral Bast)Domb

The M_mlcll,al CDmmlslenL.I' Maniei
Grg E]‘tuI‘ me]:qy,]]ombay. :

~ Phe Gomm:.s sionemr Iinmb—]y Dl\flslan, BromLf:y.

1);',1 Cog:'pora‘f;i_orl of’

1, >
N
;-

The Tistrict Inqlﬁ ctor of Izaud Regordm, Eoqu}q

The M:mhr Sccru'tary, TIHDSIJDI"C & CommJnlcaan‘ Boarc] BMRT A, Bombay .
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TOWN PLANNING AND VALUATION DEPARTMENT
MAHARASHTRA STATE, PUNE

NOTIFICATION

MaHARASHTRA REGIONAL AND Towx Pranxing Act, 1966.

No. D.P. Mumbai/MMRDA/Wadala Truck Terminal/Sec. 115/Doc No. 269/TPV-3/2236.—
Whereas, in exercise of its powers conferred by clause (c) of sub-section (1) of section 40 of the
Maharashtra Regional and Town Planning Act, 1966 (Mah. XXXVIT of 1966) (hereinafter
referred to as “the soid Act”) and all other powers enabling it in this behalf, the Government
of Maharashira has appointed the Mumbai Metropolitan Region Development Authority as the
Special Planning Authority (hereinafter referred to as “the said SPA ™) for the area situated
in ‘F’ (North} ward, of Municipal Corporation of Greater Mumbai, for development for Wadala
Truck Terminal, ISBT and other complimentary activities, amenities and infrastructure facilities
at Wadala (hereinafter referred to as “the said Notified Area™ vide Urban Development
Department Notification No. TPB. 4305/CR-318/05/UD-11, dated 3rd December 2005;

And wheteas, certain area of land bearing C.S8. No. 6(pt) and %pt) of Village Anik, Wadala
admeasuring about 65,000 sq.mt. allotted to Mathadi Kamagar Co-op. Housing Soclety was
deleted from the said Notified Area vide Government in Urban Development Department,
Notification No. TPB. 4308/116/CR-20/08/UD-11, dated 13th February 2008 ;

And whereas, planning proposals and Development Control Regulations of the said
Notified Area excluding C.S. No. 6(pt) and 9ipt) of Village Anik-Wadala has Sanctioned by the
Director of Town Planning, Maharashtra State, Pune /s 115 read with section 40 of Maharashtra
Regional and Town Planning Act, 1966 vide its Notification dated 16th November 2010 and
dated 10th January 2011 respectively ;

And whereas, there after arca of land bearing C.S. No. 6(pt) and 9(pt) of Village Anik,
Wadala admeasuring about 65,000 sq.mt. allotted to Mathadi Kamagar Co-op. Housing Society
has been included in the said notified area vide Government in Urban Development Department
Notification No. TPB. 4308/116/CR-20/08/UD-11, dated 10th August 2011

And whereas, out of 65,000 sq.mt. area admeasuring about 4000 sq.mt. is already included
in sanctioned planning proposals of Wadala Truck Terminals. Hence for remaining area of
61,000 sq.mt. the planning proposals has to be sanctioned;

And whereas, the said SPA after following the procedure as laid down under clause (d) of
sub-section (3) of section 40 read with sub-section: (2) of section 115 of the said Act, prepared
the planning proposals for the said 61,000 sg.mt. Notified Area and published the notice in
Maharashira Government Gazette, dated 21-27th June 2012 and in newspapers Daily Indian
Express, dated 18th June 2012 and Daily Loksatta, dated 18th June 2012 for calling objections
and/or suggestions from the public regarding the published Planning Proposals for the said
notified area after completing the legal procedure the said SPA has submitted the Planning
Proposals under sub-section (3) of the section 115 of the said Act to the Government for
sanction vide letter dated 7th September 2012 and Government vide letter dated 8th November
2012 forwarded the proposals to the Director of Town Planning, Maharashtra State, Pune to
accord the necessary, approval

And whereas, the Government in Urban Development Department vide Notification
No. TPB. 1802/150/UD-13, dated 21st March 2003 has delegated the powers exercisable by it, under
section 115(3) of the said Act, to the the Director of Town Planning, Maharashtra State, Pune.

Now, therefore, in exercise of the powers conferred by sub-section (3) of section 115 of the
said Act and all other powers enabling him in that behalf, the Director of Town Planning,
Maharashtra State, Pune hereby accords its sanction to the planning proposals of the said land
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included in Notified Area of 61,000 sq.mt. | land bearing C.S. No. 6(pt) and 9(pt} of village Anik,
Wadala ] with some modifications as shown in orange colour on plan and subject to following
conditions :(—

Conditions :—

(1)

(2)

{3)

o)

(6)

{7)

(8

(9)

The Planning Proposals shall immediately come in to effect from the date of approval
w/s 115(3) of Maharashtra Regional and Town Planning Act, 1966.

The sanction accorded only for the Planning Proposals like proposed land use and road
pattern.

The said SPA should obtain No Objection Certificate from Municipal Corporation of
Greater Mumbai regarding availability of off-site infrastructure like water supply.
sewage, storm water drains, transport facilities at the time of granting Development
permissions,

Area of 25% of total area under proposal must be provided as Physical Recreational
Ground (RG) open spaces at appropriate places and sizes, as per provisions of the
Development Controls Rules for Greater Mumbai, 1991.

The provisions of MoEF's CRZ Notification dated 19th February 1991 and CRZ
Notification dated 6th January 2011 as amended from time to time shall be applicable
to the area affected by CRZ. The said SPA should obtain No Objection Certificate from
State Level MCZMA or MoEF wherever necessary and conditions mentioned in such
consent shall- be binding.

The SPA shall obtain demarcation plan as per planning proposals from the land record
department, before undertaking of any Development.

Development along the nalla (water body) shall be permitted by observing necessary
safety distance as per prevailing DCR without disturbing natural water streams/water
bodies.

While sanctioning building plans, the said SPA shall obtain No Objection Certificate
from PWD, Mahavitaran (MSEB) etc. wherever necessary.

No Objection certificate from the appropriate authority of Central Government shall
be obtained for the lands under Salt Pan use and lands owned by Salt Commissioner.

(1(h No objection certificate from the Competent Authority shall be obtained for the

Mangrove Swamp, Mangrove forest lands and Orders issued by the Hon’ble High Court
regarding protection of such lands shall be binding.

(11) Lands declared as protected forest shall be permitted to be developed only after

(12)

deletion of these lands fromn protected forest by the Competent Authority.

Government in Urban Development Department’s Resolution No. TPB. 4303/4%/CR-4/
03/UD-11, dated 28th July 2004 shall be binding regarding high rise building.

(73} The permissible FSI in this Planning proposals will be as per the conditions mentioned

in Government order No. TPB. 4308/116/CR-20/08/UD-11, dated 15th November 2011.

Note-—The Plan showing the planning proposals is available for inspection for general

Pune,

public during office hours in office of The Chief (Transport and Communication
Division), Mumbai Metropolitan Region Development Authority. 8th Floor, Bandra-
Kurla Complex, Bandra (East), Mumbai 400 051.

By order and in the name of the Governor of Maharashtra,

K. 5. AKODE,

Director of Town Planning,

dated 25th April 2013. Maharashtra State, Pune.
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Sanctioned as per Govt. Notification No.
DPMumbai/MMRDA/WadalaTruckTerminal/Sec 115/Doc No. 269/TPV- 3/2236
dated 25/04/2013.

MUMBAI METROPOLITAN REGION DEVELOPMENT AUTHORITY

Bandra Kurla Complex, Bandra (E), Mumbai-51.
Tel: 26590001/08 Fax: 91 022 26591264
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PLANNING PROPOSAL FOR NEWLY INCLUDED MATHADI KAMGAR CO-
OPERATIVE HOUSING SOCIETY’S LAND IN WADALA NOTIFIED AREA

1.0 HISTORY OF WADALA TRUCK TERMINAL

During the period of 1982-1986 Government of Maharashtra (GoM) handed over
the land at Salt Pan Division, Wadala to Mumbai Metropolitan Region
Development Authority (MMRDA) on lease basis for the development of Truck
Terminal. It is situated on the south of Eastern Express Highway (EEH) and to
the east of Antop and Raoli Hills. The entire area of the land falls in F-North ward
of Municipal Corporation of Greater Mumbai. It was proposed to develop the
Truck Terminal in four phases on the land at Wadala. The layout of Phase-I was
approvaed by MCGM in 1987. The development work has been started in phase-l
right from 1985-86 onwards. | '

2.0 APPOINTMENT OF MMRDA AS A SPECIAL PLANNING AUTHORITY

On 3rd December 2005, the Government of Maharashtra, by its Notification
No.TPB/4305/CR-318/05/UD-11, dated 03/12/2005 appointed MMRDA as a
Special Planning Authority (SPA) under Section (40) of Maharashtra Regional
and Town Planning Act, 1966 (MRTP Act, 1966) for the proper development of
Truck Terminal, Inter State Bus Terminal and Other Complimentary Activities
Amenities and Infrastructure Facilities at Wadala (said Notified Area). It is
surrounded by the residential areas of Evarard Nagar, Bhakti Park, etc. Recent
development of Multiplex theatre, Engineering College is also an added feature
in the surrounding land-use of the area. It is well connected by road and rail
network. The Harbour Railway line of Central Railway runs on the western side
of the area. The Railway Station namely Wadala, Guru Tej Bahadur Nagar and
Sion, Kings Circle are also close to the area. The work of India’s first Monorail of
20 km length connecting the city and suburbs through the Wadala Truck
Terminal is already started and it is at completion stage. This Notified Area is
very well connected to the suburban Railway System of Mumbai Metropolitan
Region (MMR).
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3.0 PLANNING PROPOSAL FOR THE NOTIFIED AREA

Earlier, the land bearing CS No. 6(pt) & 9(pt) (said land) of village Anik-Wadala
was the part of the Wadala Notified Area of MMRDA as a Special Planning
Authority. Government vide its Notification No.TPB/4308/116/CR-20/08/UD-11,
dated 13/02/2008 deleted this said land from the Wadala Notified Area of
Mathadi Kamgar Co-operative Housing Society from the Notified Area. MMRDA
has carried out the survey and prepared the Draft Planning Proposal for the
balance area of 109.24 Ha under Section 115(2) of 40 (3) (d) of the MRTP Act,
1966 and also prepared the Development Control Regulations and submitted to
the Government. The Government has sanctioned the Planning Proposal of the
said Notified Area vide its Notification No. D.P. Mumbai/MMRDA/Wadala Truck
Terminal/Sec.115/TPV-3/6840, dated 16th November, 2010 which is annexed as
Annexure: A and also sanctioned the Development Control Regulations of the
said Notified Area vide its Notification No. D.P. Mumbai/MMRDA/Wadala Truck
Terminal/ DCR/ Sec.115/TPV-3/169, dated 10th January, 2011. The Planning
Proposal is having 11 blocks with different activities like Inter State Bus Terminal,
Commercial, etc to form a Multi Modal Transport Hub which will comprise of
transport related activities as the major activity (Truck terminal, Inter State Bus
Terminal and Metro/Mono Car Depot) to strengthen the public transportation

facility of Mumbai

4.0 PLANNING PROPOSAL FOR NEWLY INCLUDED MATHADI KAMGAR CO-
OPERATIVE SOCIETY’S LAND IN THE WADALA NOTIFIED AREA

4.1 HISTORY

Government in Revenue and Forest Department's memorandum no LCS-
2696/308/Pra.Kra.6544/J-3, dated 21/01/2006 in which it is mentioned that the
land bearing CS No. 6(pt) & 9(pt) of village Anik-Wadala having area 65,000
Sq.m allotted to Mathadi Kamgar Co-Operative Housing Society (said society)
to make the provision of Residential Houses of the members of the said society.
The said land was the part of said Notified Area. Government in Urban
Development Department by its Notification no TPB/4308/1 16/CR-20/08/UD-11,

2
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dated 13/02/2008 deleted the said land from the said Notified Area. Now,
Government in  Urban Development Department by its Notification
no.TPB/4308/116/CR-20/08/UD-11, dated 10/08/2011 has included the said
land of area 65,000 sg.mt. in the boundaries of Wadala Notified Area. Part of
this area i.e. 4000 sq.mt. was included in the planning proposal which is shown
as part of proposed 27.41 M wide D.P. Road. Now, the balance area i.e. 61,000
sq.mt. (65000 sq.mt. - 4000 sq.mt.) is remain for the preparation of planning
proposal.  According to the sanctioned Development Plan of MCGM, the said
land falls in Residential Zone and is bounded by 27.41 m wide DP road on three
sides and a 13.40 m wide DP road on West side.

4.2 SURVEY

MMRDA has carried out the survey of the newly included Mathadi Kamgar
Co- Operative Housing Society’s land (61,000 Sgm) under Section 115(2) of
40(3) (d) of the MRTP Act, 1966 and prepared the Existing Land Use plan.
The plan of Existing Land Use is attached at Annexure 'B’. The area statement
of Existing Land Use is given in the table below.

Area Statement (Existing Land Use)

SrNo.| Land Use |Area(Sgm)| %
01 Residential | 6,808.50 |11.16
02 Sium 1,397.30 | 2.29
03 | WaterBody| 5687.60 | 9.32
04 | Openland | 47,106.60 | 77.23

Total 61,000 100

According to the Area Statement for Existing Land Use, it is seen that the major
part of the land is Open. However, west side of the land is encroached partially
by Slums. Water Body passes through the land on north and east side. It Is
observed that, 4 buildings are under construction on site. It is also observed
that these buildings are constructed for residential purpose. Out of these
buildings, one building is constructed up to plinth level and other three
buildings are constructed up to G+3, G+4 and G+5 respectively. It is also
observed on the North side, Sion-Koliwala road E-W exists as per DP road

width. A road around 10.00 M is running N-S adjoins thc land on west side.
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4.3 PLANNING PROPOSAL

The Government has sanctioned the Planning Proposal of the said Notified Area
vide its Notification No. D.P. Mumbai / MMRDA / Wadala Truck Terminal/
Sec.115 /TPV-3/6840, dated 16™ November, 2010. The Government has
sanctioned the Development Control Regulations of the said Notified Area vide
its Notification No. D. P. Mumbai/MMRDA/Wadala Truck Terminal/DCR/Sec.115
/TPV-3/169, dated 10™ January, 2011.

The conditions mentioned in the Notification dated 16" November, 2010 and 10%
January, 2011 shall be applicable for the land under reference. The Government
has sarictioned the FSI 4.00 (Global) under Regulation 11.1 of Wadala Notified
Area’s DCR.

The Government in Urban Development Department by its Notification
no.TPB/4308/116/CR-20/08/UD-11, dated 10/08/2011 has included the said

land of area 65,000 sq.mt. in the boundaries of Wadala Notified Area.

According to the sanctioned Planning Proposal of Wadala Notified Area, the
said land is bounded by 27.41 m wide DP road on three sides and a 13.40 m
wide DP road on West side as shown in the DP plan of MCGM.

Government in Revenue and Forest Department's Memorandum no.LCS-
2696/308/Pra_Kra.6544/\j-3, dated 21/01/2006 in which it is mentioned that the
land bearing CS No. 6(pt) & 9(pt) of village Anik-Wadala having area 65,000
Sq.m allotted to Mathadi Kamgar Co-Operative Housing Society to make the
provision of Residential Houses.of the members of the said society. Part of this
area i.e. 4000 sq.mt. was inciuded in the planning proposal which is shown as
part of broposed 27.41 M wide D.P. Road. Now, the balance area i.e. 61,000
sg.mt. (65000 sgq.mt. - 4000 sq.mt) is designated as “Residential” Zone.
Accordingly the Planning Froposal is prepared showing the proposed land use

which is annexed as Annexure ‘C’.



350

Now the total area of Wadala Notified Area by including the said land works out

. to 115.34 Ha. The area of the proposed land use of Wadala Notified Area is

given below:

BLOCK LANDUSE Area (Ha) %
G Existing Truck Terminal 18.16 15.75
J Extension to Truck Terminal 6.41 5.56
B Inter State Bus Terminal '4.50 3.90
C.F,H&K Commercial (Including 6.76 ha Physical 15.34 13.30

Layout RG)
Multimodal Transport use (Incl. area

s nder N.S 27.41 m Rd) 25965 | 22.52
D Schoo!l and PG 0.42 0.36
| Staff Housing (Residential) 0.91 0.78
L Residential Zone (Newly Included Area) 6.05 5.24
Salt Pan/Protected Forest 27.81 24.11
Area Under DP Road 9.775 8.48
Total 115.34 100

The sanctioned planning proposal for Wadala Notified Area are prepared for
4.00 FSI for which the road network and the services are planned accordingly.
Now,the Government by its letter No.TPB-4308/116/CR-20/08/UD-11,dated
15/11/2011 has sanctioned the FSI from 1.33 to 2.50 for the land under
reference. To cater the load of this additional FSi, the existing road network and

services are sufficient. Therefore, the FS! for the said land is proposed 2.50.
4.4DEVELOPMENT CONTROL

The provision of Development Control Regulations, 2010 for' Wadala Notified
Area framed by MMRDA and sanctioned by Government and further
modifications sanctioned by Government from time to time in exercise of its
powers under clause(m) of section (22) and all other applicable sections of
MRTP Act, 1966shall apply to the development of land under reference except
the ratio of FSI given in the regulation 11.1 of the sanctioned DCR, 2010. The
Government by its order dated 15/11/2011 has sanctioned the FSI from 1.33 to
2.50. Further, the Government has directed that the FSI more than 1.33 shall be
granted by MMRDA by charging premium with the approval of Government.
According to the policy framed by MMRDA for BKC Nutitied Area for allotment of
additional built up area by charging premium (at rate of 100% and 150% of land
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rate of ready reckoner rate for residential and commercial respectively) from its
allottee by its resolution no. 1195. [t is proposed to grant the FSI above 1.33 to
2.50 by charging premium as per the MMRDA's above said policy.The premium
will be charged for the additional FSI granted by Government at the prevailing
market rate asdecided by MMRDA from time fo time which will be made
applicable for land under reference. On deposit of 100% premium at one time. to
MMRDA, the land owner will be allowed to utilize additional FSI/ additional

Built-up area on their own land. The allotted additional FSI/ additional Built;up

area will be non- transferable. W

3 Addl. Metropotitan ——Metropolitan

Chief
Transport & Communications Commissioner (1) Commissioner
/

Division
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Annexure - 9

RNI No. MAHBIL/2009/36619

HERTE IMEA ISTa
STHTERUT | Ueh—hIhUT AU qRauit

TE W, IEH w(W)] HHAR , AEaT Q&, R08R/HF W, Ik ¢R¥Q [gs &, fFma : v09 2R.00

STATARUT HHTH 0%

U ThTeT

TR fawmT
HATeTT, aE Yoo 033, I 28 HLEAX 308
A==

[N

WERTE WRTe @ FRY=n sfufaaw, e:ss.

FR - ¥3%¢ /¥ &Y /Th.2R¢ /R08R /G-, —SIT3%el, Gog HeR US¥T forshra wifereheor sifufam, 2wy
(Maharashtra-1V of 239%) SFTER TTI STeiedT Hag FeTTR YS9 foshr MeRIvme (AT ST Seoid * 3R HIeshior”
3TN FIAT 3TEAT 3TR), HERTE MRk FAe o ARIeT 3fufad, ]88 (e S Sooid ‘S sttt 3/
FOG ST 3T®) = HoH ¥o(R)(T) R AN W Soedl SR aR e HeRTg A Joed
TR faumren f&ih 3 fedar ooy TUsrear ST shHfh fodial-¥ 30U /TIIR-32¢ /o4 /AfT-2R, 3= TS
gl &Rl (e STeT Sooid ‘I SUYrad &5 T FOA S 3R) oy HIsT Migeior BU[H "=
UG Al AR ;

3oT STatel, 3o STTegfad &= TSt HHTR FeshR TelaToT TeIet a1ed shotel &1 SMEHTeA TRIGHT g
T&7eh 23 TEERT R00¢ TUSTEAT SATGE-=a SV 3T 2 ;

3IToT SeaTell, SeT AT et ¥o(3)(H) 3o U TR AR e FeTeish, TR Fi1 3ok SATergrer
ST TIeRTATAIS! 3791 ST AN] el ST TR WTEehevl WIeR Sheted fashra Fe=mr FHaameaetiee sy
fe7eR 2& AR R0%0 TU fATH L0 THART 082 ISTreAT Tege=d TRl f5eft 7% ;

3TIfoT SaaTed, YT TRIGEH T i 20 SR 023 AsireAT StgER |LUH . (F) [S Ouw .
&() a7for (W], St nfvTeh FETeeT Aekict ATATS! FIFIR TEhRT TaFH0T T faaia shoteft ST & 3o STty
S TRT FHITS hell 3R ;

STTOT SATSTRT, ST STUTTIHTAT e 234(3) 3T HeTeteh, TTRIEAT, HERTSE I3 Fi-t T TS Sheted HILTet
FHIFTR TETH0T TERRT AT A FETsH TRamard S 4 THe 2023 IS Stfaamor HeRi f5ell 318 ;

Q)
AT U (FRLFAg.)—%0%—2
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aTfoT SeeTel, HE |iod, TR I AFl STEIeTd@edl i W S 0% IS Seiear 9iekl yew |
(Empowered Committee ) Si3shia 3T 0Ta Zell =i, Sreieal Aedict YRa®H o ¢ ok gofamd d 9L & ai-gpedl
GEHATeAT iar AvTodeh g U fashiad s ;

3ToT SoTeTell, ST TG &1 SIead STaeiel HiFRel T o e S, 3707 SReiterd Bet Yot o el T eh
3T e STEeh e Grareien faar e “ardes smania fasra’” (Transit Oriented Development -TOD) a1 Fehoa=aR
TSB! ST & [T FIuATe I MR JAIad ot 3T

3TIfoT STaTelt, ST TITUIhROTH 3ok STmT=a hetd ¥o(3) () 3T U SeiedT ST ATaredid TaTeasd aXdret
3T TR T BRI TR FHEA 51 2 STHART R02¢ ST SATeAeT MMV Q¥ ST S3ehid UK hetell 3419 5.
R¥3Y AR, I SMUYrad &= HASH IRAEe WRageld Al [Sell S Arared qeiel Tavash !
FIUITAIS! FETR 3T, HaE FEFR TS¥ [qehre TTEehor FT W el 378 ;

30T SoTaTell, SoRT MTehIoT 3o STUaET et ¥o(3)(F) e Herq 224 Tt fafed heicll Teadl STacie 3o
SeYrad &= s TdEre foem FREon Faaeeia TRanad BRage SUEe! S SHIHTAT Hed 3 9
HETH 224 ST FEHTIRUT ATRIRIhe e<ehdl / FaT HITEuaThial HeRT JE= IAU=THe {67 & T 08¢ TS
G AR Shell 3T 5

3T SoTeTell, ST SUAETEAT hotd ¥o(3)(F) T, U Seied SR ST JTeTeiia Ter=rgd STdler 39T
TR T STIHRTET AR FET FER 3T, HaE TR TS9T forshred Mierereor Fit f5aieh 3 St 03¢ =1 w=ed 3o
Y= Ferd 36(2) T8 FHold 243 3o JTegfad el HeR FareH e o fashr Haor Fammeete
TR acT HIUATIE] 3o STUFARITIT SeT-eh el 07 e o FIasel Tel M HeXad WY el 378
(AT AT SoohE R TR (AT TR S A e 3T

31T STl 3o STaaT Hetd ¥o(3)(F) WElieT et FHerd 124 (3) TR a8 HeTelsh, TRIHT, HeRTE Y,
U Tl eeT- Aot ShodHaR 39 IRaAlad GERIa s Tard 3 [qepr F=wn fFammeett FEl avas Sgeide HoR
FOT SEVAF 3R, I AT T A AR

3TfoT TaTelt, Se SATUTTIHT et ¥o(3)(F)THIT SREet ot 34 (3) T UET STHeAT SR TR &
IS AER —

(31) I AT iR fedTal-¥ 304 /W36, 3’¢ /ot /-2, feieh 3 TedaR Q004 THR WX &rIrea foshraren
29 & 2o et (ISBT) Uaslt afg-Fhedl YepelTd ¢eiar afuTiedeh hg 38T GURI HR0ATd ad 3TE.

() 3T T GERIT s SR faerr =T fHammeetiae e streeiear R =g hoiedT el
TSATHE AT 3 378

() TETg AT T TAUAT TG e ARG 9eX QR s Tdre o s Hemmaetas
AT It
T Mgeet e, FoR QURI HaisH T ¥iaum=ar Foen o fas s o seefaeren

FATCIHE HIATAT HIHHTET [Ga9 ek ARG FIATTIHIE FATAI dobad Sl SATAh-1Y ST JEler.

() TETTR e, HeIE HEFTR TR fehre Wieh<or, aig-spetl Geped, dis (Td), Hg ¥oo oug,

(R) HaTeTsh, RITHAT, TERTSE T4, Teaadl Hhaierd aRd, Jor.
T AT ImEATEAr www.maharashtra.gov.in (Acts/Rules) SeTEeaRgET Sueted FRUAT STelt 378,

HERTSZT T[0T AT SRR o AT,

friegar U, =i,
IMEAT 3TeR T,
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gfifere

(I TRIgEE fqurT i waie dtsi- ¥ 3¢/ ¥ &% /T.5h. 2¢/R0%%/AAMA-L],
fei® g8 WX R0qR WiEaw URRTR)

As per Revised Planning Proposals

submitted to Government for
Sanction

(1)

Sanctioned by Government

(2)

Regulation
No. 7.2.5 of
development
Control
Regulations.

Regulation
No. 8 of
Development
Control
Regulations.

(5) Social and Cultural Facility

8.

a. Educational Institutes like
schools, colleges, libraries etc.

b. Healthcare facilities like hospital,
maternity home, medical centre,
dispensaries etc.

c. Welfare and community activities
like community centers, marriage
halls, créche etc.

d. Recreational facilities like club,
gymnasium, sports center,
stadium.

e. Drama Theatre, Cinema, Art
Galleries, Museum etc.

f. Market Halls

g. Any of the uses as mentioned
under Public Utilities and Services
zone, other facilities of similar
nature or along with activities
permissible in Residential/
Commercial Use with special
approval of the Metropolitan
Commissioner, MMRDA.

Recreational Open Spaces (ROS).
The ROS will be provided as Public
ROS at the layout level and private
ROS at the plot level. The uses
mentioned in the Urban Design
Guidelines for Recreational Open
Spaces/Public Spaces wil be
permissible.

(5) Social and Cultural Facility

a. Educational Institutes like schools,
colleges, libraries etc.

b. Healthcare facilities like hospital,
maternity home, medical centre,
dispensaries etc.

c. Welfare and community activities like
community centers, marriage halls,
creche etc.

d. Recreational facilities like club,
gymnasium, sports center, stadium.

e. Drama Theatre, Cinema, Art
Galleries, Museum etc.

f. Market Halls

g. Any of the uses as mentioned under
Public Utilities and Services zone,
other facilities of similar nature with
special approval of the Metropolitan
Commissioner, MMRDA.

Recreational Open Spaces (ROS). The
ROS will be provided as Public ROS at
the layout level and private ROS at the
plot level. The uses mentioned in the
Urban Design Guidelines for
Recreational Open Spaces/Public
Spaces will be permissible. However,
Market Hall user is not allowed.
Further the total builtup area shall not
exceed 10% of ROS area.

AT U (HFfF.g.) 2023

friegar 4. St
I 37eR drad.
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URBAN DEVELOPMENT DEPARTMENT
Mantralaya, Mumabi 400 032. dated 16th September 2019
NOTIFICATION
MaHARASHTRA REGIONAL AND TowN PLANNING AcT, 1966.

No. TPS. 4318/464/CR-128/2019/UD-11.—Whereas, the Government of Maharashtra has appointed
the Mumbai Metropolitan Region Development Authority (hereinafter referred to by its acronym “MMRDA”),
established under MMRDA Act, 1974 (Maharashtra IV of 1975) to be the Special Planning Authority
(hereinafter referred to as “the said Authority”) for the Wadala Notified Area (hereinafter referred as “the
said Notified Area”) by the State Government in Urban Development Department Notification No. TPB-
4305/CR-318/05/UD-11, dated 3rd December 2005 promulgated in exercise of its power conferred by
Clause (c) of Sub-Section (1) of Section 40 of the Maharashtra Regional and Town Planning Act, 1966
(hereinafter referred as the “said Act”) ;

And whereas, certain area of land bearing C.S. No. 6 (pt) and 9(pt) of village Anik, Wadala allotted to
Mathadi Kamgar Co-op Housing Society was deleted from the said Notified Area vide Government in
Urban Development Department’s Notification dated 13th February 2008 ;

And whereas, in exercise of its powers under Section 40(3)(d) of the said Act, the Director of Town
Planning, Maharashtra State, vide Notification dated 16th November 2010 and dated 10th January 2011
sanctioned the Planning Proposals alongwith Development Control Regulations respectively, submitted
by the Authority for the development of lands in the said Notified Area excluding C.S, No. 6(pt) and 9(pt)
of village Anik, Wadala ;

And whereas, thereafter area of land bearing C.S. No. 8 (pt) [old No. 6(pt) and 9(pt)] of village Anik,
Wadala allotted to Mathadi Kamgar Co-op Housing Society was again included in the boundaries of the
said Notified Area vide Government in Urban Development Department’s Notification, dated 10th August,
2011 ;

And whereas, Planning Proposals for the newly added land of Mathadi Kamgar Co-op Housing Society
was sanctioned by the Director of Town Planning, Maharashtra State under Section 115(3) of the said Act
vide its Notification dated 25th April 2013 ;

And whereas, an Empowered Committee meeting was held under the Chairmanship of Chief Secretary,
Government of Maharashtra, on 5th June 2010 wherein it was decided that Truck Terminal located at
Wadala shall be shifted elsewhere and that this area shall be developed as a commercial centre on the
lines of Bandra-kurla complex ;

And whereas, Considering the fact that there are transport facilities like existing Monorail stations and
its Depot and proposed Metro rail stations, the said Notified Area is proposed to be developed on the basis
of Transit Oriented Development by MMRDA ;

And whereas, the said Authority in exercise of the powers under Section 40(3)(d) of the said Act and
all other powers enabling it in this behalf by Resolution No. 1434, passed in its 144th meeting held on 12th
January 2018 has approved the modifications to the planning Proposals of the said Notified Area and for
this purpose has authorised the Metropolitan Commissioner, MMRDA to complete all the necessary
formalities required for the same ;

And whereas, the said Authority after following the procedure as laid down under section 40(3)(d)
read with the section 115 of the said Act has proposed modifications in planning proposal along with the
Development Control Regulations for the said Notified area and published the Notice under section 37
read with section 115 of the said Act, on 16th March 2018 to that effect in Maharashtra Government
Gazette for calling objections / suggestions form the general public regarding proposed modifications to
the Planning Proposals and Development Control Regulations of the said Notified Area;
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And whereas, in exercise of the powers under Section 40(3)(d) of the said act and all other powers
enabling it in this behalf, the Metropolitan Commissioner, MMRDA vide letter dated the 2nd July 2018 has
submitted the proposal to Government for its sanction, after completing the legal procedure under section
37(1) read along with section 115 of the said Act (hereinafter referred to as “ the proposed revised Planning
Proposals and Development Control Regulations”) ;

And whereas, in pursuant of Section 115 as substituted by clause(d) of sub-section (3) of Section 40
of the said Act and after consulting the Director of town Planning, Maharashtra State, the Government is
of the opinion that the proposed revised Planning Proposals and Development Control Regulations
should be sanctioned with some changes ;

Now therefore, in exercise of the power conferred by in pursuant of Section 115 as substituted by
clause(d) of sub-section (3) of Section 40 of the said Act, the Government hereby:—

(A) Modify the purpose of development of land for Commercial Centre on lines of Bandra-Kurla
Complexinstead of Truck Terminal .S.B.T. as stipulated in Government Notification No. TPB-4305/
CR-318/05/UD-11, dated the 3rd December 2005.

(B) Sanctions the said proposed revised Planning Proposals along with Development Control
Regulations with some changes, as described specifically in the Schedule appended hereto ;

(C) Fixes the date of publication of this Notification in the Government Gazette as the date of
coming into force of this Sanctioned Revised Planning Proposals alongwith Development Control
Regulations ;

A copy of this Notification alongwith plan showing Sanctioned revised planning proposals shall be
kept open for inspection by general public during office hours for a period of one month on all working days
at the following offices :—

(a) Metropolitan Commissioner, Mumbai Metropolitan Region Development Authority,
Banda —Kurla Complex, Banda (East), Mumbai 400 051.

(b) Director ,Town Planning, Maharashtra State, Central Building, Pune.

This Notification is also made available on the Government of Maharashtra website :
www.mabharashtra.gov.in (Acts/Rules).

By order and in the name of Governor of Maharashtra,

NIRMALKUMAR P. CHAUDHARI,
Under Secretary to Government.
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(Accompaniment to Government in Urban development Department’s Notification
No. TPS-4318/464/CR-128/2019/UD-11, dated the 16th September 2019)

As per Revised Planning proposals
Submitted to Government for
Sanction

(1)

Sanctioned by Government

)

Regulation No. (5) Social and Cultural Facility

7.2.5of
development
Control
Regulations.

Regulation No. g
8 of

Development
Control
Regulations.

a. Educational Institutes like
schools, colleges, libraries etc.

b. Healthcare facilities like hospital,
maternity home, medical centre,
dispensaries etc.

c. Welfare and community activities
like community centers, marriage
halls, creche etc.

d. Recreational facilities like club,
gymnasium, sports center,
stadium.

e. Drama Theatre, Cinema, Art
Galleries, Museum etc.

f. Market Halls.

g. Any of the uses as mentioned
under Public Utilities and Services
zone, other facilities of similar
nature or alongwith activities
permissible in Residential/
Commercial Use with special
approval of the Metropolitan
Commissioner, MMRDA.

Recreational Open Spaces (ROS).
The ROS will be provided as Public
ROS at the layout level and private
ROS at the plot level. The uses
mentioned in the Urban Design
Guidelines for Recreational Open
Spaces/Public Spaces will be
permissible.

(5) Social and Cultural Facility

a. Educational Institutes like schools,
colleges, libraries etc.

b. Healthcare facilities like hospital,
maternity home, medical centre,
dispensaries etc.

c. Welfare and community activities like
community centers, marriage halls,
creche etc.

d. Recreational facilities like club,
gymnasium, sports center, stadium.

e. Drama Theatre, Cinema, Art
Galleries, Museum etc.

f. Market Halls.

g. Any of the uses as mentioned under
Public Utilities and Services zone,
other facilities of similar nature with
special approval of the Metropolitan
Commissioner, MMRDA.

Recreational Open Spaces (ROS)The
ROS will be provided as Public ROS at
the layout level and private ROS at the
plot level. The uses mentioned in the
Urban Design Guidelines for
Recreational Open Spaces/Public
Spaces will be permissible. However,
Market Hall user is not allowed. Further
the total builtup area shall not exceed
10% of ROS area.

NIRMALKUMAR P. CHAUDHARI,

Under Secretary to Government.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY DIRECTOR DR. NAMDEO KONDAJI BHOSALE, PRINTED AT GOVERNMENT
CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS,
21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 EDITOR : DIRECTOR DR. NAMDEO KONDAJI BHOSALE
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Area Statement
S.No Particulars Proposed Land Area Distribution
(Ha.) (%)
1 |Roads 35.18 28.81
2 R.O.S. 1112 9.1
3 |Reserved Forest 24.28 19.89
Zone
4 |Residential Zone 8.27 6.77
5 |Commercial Zone 22.42 18.36
6 Mixed Landuse Zone  8.01 6.56
7 Social & Cultural 1.81 1.48
Facility
8 | Public Utilities 3.20 2.62
9 Multimodal 6.97 5.71
Transportation Zone
10 |Rawali Channel 0.84 0.69
Total 122.10 100
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THIS PLAN IS TO BE READ WITH THE URBAN DEVELOPMENT DEPARTMENT'S
NOTIFICATION ISSUED UNDER SECTION 115(3) OF SECTION 40(3)(d) OF THE
MAHARASHTRA REGIONAL AND TOWN PLANNING ACT, 1966 VIDE

NOTIFICATION NO.TPB-4318/464/CR-128/2019/ UD-11,DATED 16th SEPTEMBER,

2019.
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Report of Sanctioned Revised Planning Proposals for Wadala
Notified Area (WNA), Mumbai.

(This Report is the Part of Revised Planning Proposals sanctioned vide Government in Urban
Development Department’s Notification issued under section 115(3) of section 40(3)(d) of the
Maharashtra Regional and Town Planning Act, 1966 vide Notification No. TPB-4318/464/CR-
128/2019/UD-11, dated 16™ September, 2019)

> 1) mj["?// :
Chief, Town Planning Division Metropotitan Commissioner
MMRDA MMRDA

=S
>

eHeH IR Ele
MMRDA

Mumbai Metropolitran Region Develoment Authority
(MMRDA)
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1. PREAMBLE

MMRDA was allotted land at Wadala in 1982 by Government of Maharashtra
(GoM) on lease basis. Accordingly, Mumbai Metropolitan Region Development Authority
(MMRDA) had prepared a four phase Layout for development of Truck Terminal at
Wadala. The layout was approved by the Municipal Corporation of Greater Mumbai
(MCGM). Subsequently, MMRDA was appointed as the Special Planning Authority (SPA)
for the ‘Wadala Notified Area’ (WNA). The State Government has approved the Planning
Proposals prepared by MMRDA for Wadala and has also approved a global FS! of 4.00
for the same. Out of four phases, MMRDA had initially proposed to develop phase | of
Truck Terminal with certain essential infrastructure but the Truck Terminal could not
become fully operational due to several constraints and non-cooperation by truck
operators.

However, in the meeting of the Empowered Committee under chairmanship of
Chief Secretary to GoM, held on June 5, 2010, it was decided to shift truck terminal from
Wadala to Mankhurd or outside the Mumbai city and develop said area on the lines of
Bandra-Kurla Complex.

Wadala is located at the heart of the city. As Mumbai has very short supply of land
resource, it is imperative to exploit the available land to maximum possible extent. it is
hence proposed to develop WNA to absorb the ever increasing demand for commercial
spaces. This area is well connected by monorail stations, proposed Metro Line 4 and it
has proximity to Anik BEST Depot, Eastern Express Highway and Eastern freeway. Thus,
WNA is forming a multi-modal transport hub. Therefore, WNA is being envisaged as the
future international business hub for Mumbai to be developed on the concept of Transit
Oriented Development (TOD). This development will result into increase in land values at
Wadala, which further will lead to higher revenue generation that can support
infrastructure development in Mumbai Metropolitan Region (MMR). Therefore, it was
decided to carry out revision in the Sanctioned Planning Proposals of WNA by using the
best Urban Design practices across the world while considering the following:

o Existing and proposed road network and public transit

o Existing and proposed land uses and land allotments by MMRDA

o Development potential and phasing

. Preservation of existing salt pan lands and reserved forest

o Existing Planning Propsals and Development Control Regulations (DCRs)

° Specific Urban Design and Architectural Controls which enhances the imageability

of the notified area through _be'tter built-form, open spaces, street design etc

o

_"/MP 7
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2. EXISTING SITUATION IN WADALA NOTIFIED AREA

21 Background
¢ Allottment of land: -

MMRDA was allotted land at Wadala in 1982 by Government of Maharashtra on
lease basis. Accordingly, Mumbai Metropolitan Region Development Authority (MMRDA)
had prepared a four Phase Layout for Truck Terminal at Wadala. The layout was
approved by the Municipal Corporation of Greater Mumbai (MCGM). Out of four Phases
of the sanctioned Layout, MMRDA had initially proposed to develop Phase | of Truck
Terminal with certain essential infrastructure. However, the Truck Terminal could not
become fully operational due to several constraints and non-cooperation by truck
operators.

e Appointment as the SPA: -
The State Government of Maharashtra vide its notification no. TPB-4305/CR-318/05, UD-
11, dated December 3, 2005, designated MMRDA as Special Planning Authority (SPA)
for Wadala Notified Area (WNA) for development of Truck Terminal, Inter State Bus
Terminal (ISBT) and anicillary activities

e Sanction to the Planning Proposals (SPP): -
The Planning Proposals and Development Control Regulations (DCRs) of the said
notified area excluding CS No. 6 (Pt) and 9 (pt) of village Anik Wadala was sanctioned
vide its notification dated 16.11.2010 and dated 10.1.2011 respectively.

¢ Inclusion of Mathadi Land: -
The land bearing C.S. No. 6 (pt) and 9 (pt) of village Anik Wadala admeasuring
65000sqm alliotted to Mathadi Kamagar Co-op Housing Society was included in the said
Notified Area vide notification no TPB-4308/116/CR-20/08/UD-11 dated 10.08.2011. The
land area for WNA as per the Sanctioned Planning Proposals is 115.34 Ha. However as
per the GIS based Survey, the total site area is 122.10 Ha.

e Empowered Committees Decision: -
In the meeting of the Empowered Committee held on June 5, 2010 under the
chairmanship of Hon. Chief Secretary to GoM, it was decided to shift Wadala Truck
Terminal at Mankhurd or outside the Mumbai city and develop said area on the lines of
Bandra-Kurla Complex.
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2.2 Details of Land

In the Sanctioned Planning Propsoals (SPP), lands were indicated only for
transportation related activities and commercial purposes. Apart from that, one plot was
reserved for Staff Housing, Play ground and School respectively.

In Phase-| out of four phases, MMRDA had allotted 21 plots to ‘Bombay Goods
Transport Association’ (BGTA) and ‘Maharashtra Rajya Truck Tempo Tankers Bus
Vahatuk Mahasangh’ (Mahasangh) and ‘Mumbai Pune Motor Malak Shramjeevan
premises C.S.Ltd.’ for construction of godowns and transport offices. Five plots for
Workshop and Spare parts use, one plot for Dhaba -Dormitory, one plot for Weigh Bridge
and two plots for Petrol pumps were allotted from truck terminal point of view. MMRDA
had constructed four office buildings and one amenity building at initial stage of
development.

In the WNA, major portion of the land was occupied by ‘buildings in Truck
Terminal’ (Groung +1 to Ground +3 storey structures) (approx. 19 ha), the Reserved
Forest Zone (approx. 27 ha), land allotted to Mathadi Kamgar CHS (approx. 6 ha), Lodha
Crown Buildmart Pvt. Ltd. (approx. 10 ha) and Wadala Monorail Yard (approx. 7 ha).
Therefore, considering the earlier allotments, it is found that only 42% of land area is
available for development. This 42% developable land area excludes mandatory open
spaces, access roads, utilities etc.

On the basis of Empowered Committee’s decision to develop the area as a
commercial center and to optimaly utilise the permissible FSI, it was decided to relocate
all the buildings in existing Phase-| into a single building and utilise the vacated land for

mixed use or commercial development.

2.3 Existing Traffic and Transportation Infrastructure

The Wadala Notified Area lies along Sewri-Chembur Road, about 2.5 km away from Guru
Tegh Bahadur (GTB) Station on the Harbour Line. The Sewri-Chembur Road further
connects to the Eastern Express Highway, an arterial road of the city which enhances the
connectivity. Mukundrao Ambedkar Road (M.A. Road) passing through the site from east
to west connects Sewri-Chembur Road to Dr Babasaheb Ambedkar Road.

As per the Sanctioned Planning Proposal for WNA, 4.5 Ha of land area within the site
is indicated for the establishment of an Inter-State Bus Terminal (ISBT). Preliminary data
of traffic volumes from the site was collected to understand the existing road network
capacity and traffic flow. Currently, the traffic comprises of taxis, trucks and private four-

!
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wheelers. The Anik BEST Depot, adjacent to the SPA boundary is one of the largest bus
depots in the city. A good number of buses operate on this route.

The major mass transit projects connecting Wadala are:

* Mumbai Monorail Project: - Mumbai’s first monorail runs through Wadala from
Chembur Railway Station to Sant Ghadge Maharaj Chowk. Three monorail
stations namely GTB Nagar, Bhakti Park and Wadala Depot lie within the proposed
site.

* Metro Line 4. - MMRDA is implimenting elevated Metro Line 4 Wadala-Thane-
Kasarwadavali which runs along Sewri-Chembur Road.

« Eastern Freeway Project: - This is a 16.4 km signal-free, elevated, high speed
corridor connecting South Mumbai and eastern suburbs. The WNA has access to~ 2
the Freeway at Bhakti Park (outside the SPA area). :

* Sewri-Chembur Link Road: - This 36.58 m wide road runs along eastern edge of
the WNA which further leads to Eastern Express Highway.

* BKC Connector: - MMRDA is constructing a 1.6 km elevated road from Bandra-Kurla
Complex to the Eastern Express Highway. This will reduce travel time between BKC to
Easter Express Highway (near WNA) from 45 minutes to 15 minutes. Wadala can
be easily accessed via the Sewri-Chembur Link Road through the Eastern Express
Highway.

10
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3. OBSERVATIONS

3.1 Observation
it is observed that no organised commercial and retail activities exist in the area and its
surrounding. Wadala can be imagined as an annexe to Bandra Kurla Complex. It will also
be a suitable location for the hospitality sector and Food & Beverages sector. Natural
features such as the Rawali Channel and the wetlands though in deteriorated condition
due to encroachment and industrial pollution can be rejuvenated to become a great asset
for the Notified Area as well as the city.
There would be a large transit population moving through the WNA once all transportation
links are completed, which may increase population pressure in this area. Overall, the
modifications are based on recognising the significance of WNA'’s location, its proximity to
Bandra-Kurla Complex and its unique transport and environmental features. WNA can fill
the gap in the area (and the city) with regards to potential commercial/office spaces,
organised retail and hospitality, supported with appropriate socio-cultural amenities. '
The following are the constraints for consuming entire Global FSI of 4.00:
1) the land available for development is limited,
2) As per Civil Aviation NOC the permissible heights of building above mean sea level
is between 104m to 154 m
3) Mandatory 25% of land area on virgin soil be kept as Recreational Open Space
(ROS)

In light of the above constraints, high-rise development is envisaged to utilize Global FSI
of 4.00.

3.2 Market Study and Asset Allocation for WNA

Considering the developable land and neighbourhood profile of the location; a mixed use,
commercial hub is proposed in the WNA. A mix of uses will complement the residential
character of the surrounding area and give the flexibility to supplement with assets that

the area lacks.

Around the world, a nhumber of new business districts have mushroomed to keep in pace
with economic expansion and businesses. With the advent of technology, benchmarks
have been set to establish office spaces which prioritize security and quality of real estate

space.

In this regard, some domestic and international case studies were carried out. The salient

features that can be adopted in WNA are as follows:

@_P/'% ') 11
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. To avoid too much dependence on private vehicles, a network of pedestrian public

spaces is proposed to be developed to be linked to the nodes of Mass Public
Transportation (Metro and Monorail) and an International Standard Feeder System
(AC Bus). The Feeder System is planned in such a way that every building at the
Site is within a few hundred meters walking distance from a bus-stop;

. Access to Pedestrian Public Open Space (Parks or Plazas) — the Public ROS and

the private ROS will always be accessible by the general public and be located at a

clearly visible location.

. Public Open Space (Parks or Plazas) will be developed in combination with a

concentration of Food & Beverages places, retail & leisure opportunities etc.

. In order to create a cohesive street frontage with lots of retail at ground floor and a

lively pedestrian friendly nature it's important that the length of the building's
fagade faces the main road. This means that the street fagade and pedestrian front
space will be interrupted on much less locations by vehicular entry and exit points
and building side setbacks. The front plot boundaries must be as permeable as

possible.

. Introducing a mix of uses like developing residential units, serviced apartments and

hotels within the CBD, will also add to the vibrancy and create a larger catchment
for retail and restaurants. A mix of uses is essential for long time resilience of the
area and in response to the large transit uses in the 700-800m walking radius of

each other.

. Though there are provisions for DCRs, Architectural Controls and Urban Design

Guidelines, individual developers will have flexibility to make their buildings stand

apart.

. Based on market studies and projections, about 60% distribution of commercial

asset with 30% residential was found to be most suitable.
Conclusions

The Government has sanctioned Global FSI of 4.00 for WNA (excluding reserved

forest area and Mathadi Kamgar CHS). However, there are constraints to achieve

maximum consumption of FSI due to height restriction by Ministry of Civil Aviation and

existing commitments.

The presence of monorail stations and proposed metro stations within the site as

well as nearby regional infrastructure will enable excellent connectivity for potential

employees and residents. These improvements have opened up a part of the city, earlier

inaccessible due to no direct transportation services. Many transportation improvements

12
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are being implemented and already existing in the site that makes it more conducive to
large scale high rise development on the lines of a Transit-Oriented development (TOD).

It is envisaged that this Transit Oriented Development will have Commercial, Mixed
Land Use, Residential development accompanied by Socio-Cultural amenities and public
utilities and pedestrianised network within and around the Public Transport Nodes.

The Central Business District (CBD) is traditionally the focal point of the city and is
usually a part of the old city. However, as a city matures, a number of alternate business
districts have been seen to gain prominence (like Bandra Kurla Complex). This is
attributed to the rising prices at the CBD, lack of upgraded spaces, dated technology and
limited scope of expansion. Traditional Business Districts begin to lose their prominence
over a cycle of twenty years as new locations get developed.

The decision towards relocation/redevelopment of the Wadala Truck Terminal
(WTT) area has provided the Wadala Notified Area an opportunity to have an exciting mix
of land uses and building types, rather than be surrounded by dysfunctional, low-rise
development. The WNA provides the unique and final opportunity to create from scratch
' 'to an international standard, large-scale development at the heart of the Mumbai. Once
BKC reaches saturation over the next decade or so, WNA can be conceived as the third
CBD of Mumbai which will fill the gap in the market for quality commercial spaces.

Therefore, the commercial center at WNA can be envisioned to refiect the following core

characteristics as an integral part of its planning and design:

o Mixed Use

o Transit Oriented Development

o Smart not in terms of technology but due to the inherent qualities that respond to
site and context

o Self-sustaining-ecologically, socially and culturally.

The dominant planning features of a Central Business District form the basis of revised

Planning Proposals for Wadala Notified Area. A detailed layout along with the Urban

Design Guidelines will be prepared by proposing Land Use Distribution, sub-division of

land parcels and providing recreational open spaces, which will be approved by the

Metropolitan Commissioner.

13
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4. REVISED PLANNING PROPOSALS

The proposed revision includes the following land uses:

4.1 Mixed Land Use

Selected plots in WNA are designated for Mixed Land Use. Mixed Land Use allows
combinations of offices with other uses, like facilities in the retail and leisure sector,
(private) education and healthcare, hospitality, cultural and the residential sector. This
strategy will give flexibility from planning point of view.

Secondly, the central location within Mumbai of an integrated, large scale development in
combination with the great connectivity by different modes of Public Transportation, gives
the unique opportunity to create a modern mixed use CBD. Such CBD will be equivalent
of the ones found in contemporary cities around the world.

4.2 Multimodal Transport Use

Wadala Monorail Station is already developed within the Notified area. An area of 6.97 Ha
surrounding the station is indicated as Multimodal Transport Zone. It has potential for
Commercial and Residential Development. MMRDA is intending to develop this area for

Commercial and Residential uses in future.

4.3 Monofunctional Land use

Office towers have the strongest functional and spatial relationship with the mixed use
environment. Therefore, plots placed at north and south of the Mixed Use Plots in the
layout are indicated for Commercial land use. The plots along the southern edge of the
Notified Area, with unobstructed views overlooking the Reserved Forest Zone and the
Bay area in the distance, are reserved for Residential. Already a substantial residential
component is created in the notified area with Lodha Crown Buildmart Pvt. Ltd.’s project
of almost 3000 apartments and other big residential development to the east of WNA.
Hence, the amount of plots reserved for pure residential use is modest. A plot is reserved

for affordable housing sector as well.

44  Civic/Social Amenities
Provisions for social amenities are made for Educational Facility, Police Station, Fire
Station, and Cultural Facility. Since some of the buildings will be stand-alone low rise
buildings, yet they may stand out from the rest of the built environment of high rise
towers. Especially the Cultural attraction, prominently situated right at the heart of Wadala
Notified Area should be designed to the highest International standards: an architectural
Icon that will help putting the CBD on the map as a destination for residents from all over
Mumbai and tourists alike.

14
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4.5  Public Utilities

The Utilities (Receiving Stations, Substations, Sewage Treatment Plant (STP), and Solid
Waste Transfer Station) are planned as separate entities throughout the site. The existing
STP is incorporated in the Layout. However, the existing Receiving Station in southern
part of the area is too large of an area located inconveniently right in the middle of what is
planned as commercial development. Two plots are provided as a Receiving Station at
the edge of the Notified Area next to the Salt Pan Area and another near the Monorail
Yard. 11 Distribution stations are provided, interspersed through the Notified Area,
catering to a set of plots as per the projected electric loads.

The Solid Waste Transfer Station is located in the current Transit Camp area which
will be developed only in the later stages of the project. Hence, the waste collection could
temporarily take place in the area behind the Mathadi Housing plot, demarcated for the
future STP.

4.6 Hierarchy of Roads

\Major Roads: -

. Sewri-Chembur Road: It is proposed to continue width of this road i.e. 36.58 m. This road
will have 4 lanes in each direction.

Mukundrao Ambedkar Road (M.A. Road): The width of the M. A. Road is partially
determined by adjacent plot boundaries of the WNA, Monorail Depot Area and Lodha
Development. The road will have 4 lanes in each direction. The M.A. Road acts as the
main thoroughfare, one of five primary access roads directly connecting to Sewri-
Chembur Road. It is therefore proposed to widen this road to 40m.

Primary and Secondary Roads: -

Primary Roads will have 3 lanes in each direction and parallel on-street parking on one
side. Secondary Roads will have 2 lanes in each direction and parallel on street parking
on one side.

Proposed Feeder Roads: -

Feeder roads to M.A. Road are proposed on which vehicular access to plots abutting
M.A. Road will be provided. These roads will give access to plots and will subdivide larger

zones.

Average lane width is considered as 3.50 m as per the Indian Road Congress
standards. Right of Way (ROW) is designed to contribute towards balanced vehicular and

pedestrian movement.

~
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4.7 Vehicular Parking

Along Sewri-Chembur Road and the M.A. Road on-street parking is prohibited. Along one
side of all internal public roads a continuous strip of parallel on street parking is planned.
On-street parking is aimed at short term parking.

Dedicated space for taxis and rickshaw parking, Bus stops and secure bicycles
parking facilities is allocated near Monorail Stations, Metro Stations and at the heart of the
shopping area.

4.8 Recreational Open Spaces (ROS) |

Out of mandatory 25% Recreational Open Spaces, Public ROé is provided at Layout
level and remaining part will be provided as Private ROS at Plot level. Both the public and
private ROS are spacially integrated within built environment. Larger ROS at plot level are
provided at the heart of development which can be accessible to all the public and will
maintain vibrancy throughout the development. Provisions for amenities like dedicated
eateries / kiosks, public toilets, bicycle parking, club houses, recreational facilities, market
hall, etc is made in the ROS. Large pedestrian spaces under Plot-level ROS, Public
Plazas and Parks will be accessible for pedestrians and visitors. Shops and businesses, .
public utilities etc will be located in such a manner that they don’t restrict pedestrian
movement.

4.9 Land Use Distribution

The table below shows the overall land use distribution for the Wadala Notified Area. The
total land area is 122.10 ha.

S.No. Particulars Proposed Land Area Distribution
(Ha) (%)
1 Roads 35.18 28.81
2 R.O.S 11.12 9.11
<) Reserved Forest Zone 24.28 19.89
4 Residential Zone 8.27 6.77
5 Commercial Zone 22.42 18.36
6 Mixed Landuse Zone 8.01 6.56
7 Social & Cultural Facility 1.81 1.48
8 Public Utilities 3.20 2.62
9 Muitimodal Transportation Zone | 6.97 5.71
10 Rawali Channel 0.84 0.69
Total 122.10 100

4.10 Population Projection
The projected population including floating population in WNA will be approx. 2.40 lakh.
Approx. 92,000 office jobs will be generated once WNA reaches its full development
potential over the next thirty years. An additional 96,000 jobs is predicted to be generated
due to the mixed use and transport related developments. ’
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5. INFRASTRUCTURE PLANNING

5.1 Traffic and Transportation

While considering the traffic and transportation planning, it is accounted that there
will be a large transit population through the site owing to the public transit linkages such
as the monorail, Metro Rail etc. Also, the surrounding area such as Ajmera Realty's i-
Land and Sion will be growing with the residential market. Considering all these factors,
the widths of proposed roads are planned adequately, with no road below 25.0m ROW.
An optimum scenario for the traffic projections is considered where it is assumed that
there will be dependence on private transport and public transit, since monorail stations
and metro stations are located here along Sewri chembur link road.

Traffic: -
At present, the main access to the WNA is from the 36.58m wide Sewri-Chembur
- Road which connects the Eastern Express Highway and the Eastern Freeway and carries
a significant volume of traffic. It is anticipated that maximum traffic will be generated
during morning peak. Considering the land use distribution, especially commerciall, it is
evident that morning peak is going to be higher than evening peak.

As per the traffic estimates, 45% of the trips are to be carried out by public
" transport, considering the travel trends and the short distance between the Metro and
Monorail station with the planned development. It is anticipated that walking will formulate
a significant portion of the last mile commute.

Based on the trips generated during the most likely scenario, Volume/Capacity
analysis was performed for full occupancy scenario to analyse the Level of Service for
major roads. Based on junction analysis done for the entire site layout, it was observed
that certain locations will become congested in future and traffic control measures will be
adopted. Considering location of WNA and the surrounding development in the form of
metro and monorail lines, providing grade separation would not be feasible. Therefore, it
is proposed to signalize a few intersections to regulate traffic movement in future.

Transportation: -

Considering the nature and magnitude of the development, it is imperative that a
structured Transit system be in place to cater to the traffic demand. The modifications are
proposed with tremendous focus on existing Monorail line the proposed Metro Line 4. The
monorail is already opernational. It is assumed that Metro stations would be operational in

Al
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near future. It is anticipated that a large proportion of residents as well as office - goers
would prefer the Metro/Monorail network over private transport.

The Wadala Depot Monorail Station and GTB Nagar Monorail Station will be linked
via Pedestrian Underpasses directly to all nearby plots along M.A. Road - creating a
seamless pedestrian connection covering the entire breadth of the WNA. By planning,
designing and constructing the pedestrian underpasses integral with the surrounding built
environment and making them part of Shopping Streets, will contribute significantly to the
comfort of both the commuting and general public.

Existing monorail line, the proposed metro line and their stations are planned
elevated and along the median of Sewri-Chembur Road.

Interconnectivity between monorail and metro stations, as well as from metro

stations to adjoining mixed use buildings will be taken up during plot-wise development.

5.2 Public Utilites and Services ‘
All the public ulitites and services are proposed in the development according to

i

3

the projected and floating population. Provisions are made in the Land Use Plan for the .-

services like water supply, Sewer network, Solid Waste Management, Information °

Communication Technology Systems, Storm Water Drains, etc.

There is an existing Sewage Treatment Plant (STP) of 9.0 MLD which can be used.

for the initial development phases. As the WNA grows, an area for an additional STP is
reserved within the layout. Two petrol pumps catering currently to the area have also
been retained since they will be required in future by the residential and office population
within and around. The road design considers specific utility corridors incorporated for the
future. These include the Automated Waste Collection System (AWCS) and the
Integrated Communication Technology layer (ICT). All the critical utilities are planned
under the footpath. These have been planned in accordance with existing utility networks

on site as per data received from MCGM.
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6. Urban Design Guidelines & Architectural Controls

Urban design guidelines are adopted to advance the policies, goals and objectives
of the development and help translate these directions into desired outcomes for the
design of streets, parks, open spaces and buildings. Urban design guidelines prescribing
the building envelope for most buildings (maximum building height and building footprint
size, building alignment) are important, especially adjacent to the most prominent spaces
in high density, mixed use areas. Well-proportioned public spaces and the mix of
attractive facilities at street level that align them makes the area come alive, feel safe and
inviting. The Guidelines take forward the ideas of walkability, transit focus, mixed use and

culturally responsive public areas and also incorporate the learnings from case studies.

Throughout the development, the pedestrian friendly nature of the public realm and
human scale is kept despite the prescribed high building density for the area. The
perimeter block typology for the first few floors, combined with high rise towers above that
have been setback far enough from the street, for the human scale experience, views to
the sky and daylight at ground level will not get negatively impacted. The ground floor
facing a public road or public space should have a transparent character and not contain
any closed walls. Podium parking is integrated with the architecture of the entire building

to create a seamliess volume.

An arcade is proposed along all streets where a continuous retail front is
prescribed. This is adopted as a unifying architectural feature that will protect pedestrians
from the climate. Inspired by the historic arcades of the Fort historical district in south
Mumbai, the arcade will play an important role in creating the right conditions for an
attractive pedestrian friendly outdoor environment. Different buildings along the same
street with a prescribed retail and arcade front will create a cohesive continuous spatial
element along the street edge. This proposed arcade will provide space for uninterrupted
movement of pedestrians. Although ownership will rest with the plot owner, the public at
large will have easement rights of walking along the arcade. The arcade space will have a
mandatory clear width of at least 4.5 meter from the building front alignment and a

mandatory clear height of 6 meter. It is not permitted to enclose this arcade.

No Hoardings and advertisement Bill Boards will be permitted on the roof top or
external facade of the building. Signage area is allowed only on two faces/facades of the
building and on each facade upto a maximum of 2% of the facade surface area will be
allowed. For retail upto a maximum @f;ﬁl»@% of the facade surface area shall be allowed on

@;ﬁ% 19
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For the purpose of this project, the Urban Design Guidelines are divided into CBD

Level Guidelines, Landscape Guidelines and Plot-level Guidelines. CBD Guidelines apply

to layout wide matters such as accessibility, streetscape, infrastructure, environmental

considerations etc. The Plot-level guidelines are specific to a particular plot, which are

further supported by the Architectural Controls specifying the use, permissible building

heights, gross built-up area, setbacks etc. The Urban Design Guidelines supersede the

Development Controls Regulations for Wadala Notified Area.

The projected FSI areas are demonstrated for each plot with the following

assumptions at building level - —

Commercial spaces FSI at 70% of the gross built-up area, Residential space FSI at
60% of the gross built-up area and Retail space FSI at 85% of the gross built-up
area. These are based on an analysis of the existing similar spaces at Bandra
Kurla Complex. Office space upto tower level is calculated at 85% of the gross
built-up area.

A floor to floor height of 3.6m is proposed for commercial and 3m for residential
uses and parking (basement and podium) on upper floors. Floor to floor height
exceeding the above and upto 6m. height will be counted into 1.5 times the FSI
area for these uses.

Arcade to be provided as per architectural controls and to be free of FSI
Residential - 1 parking space for tenement of 45 to 70 sqm carpet area. 25% of the
total parking space additionally provided for visitors parking.

Commercial/Office - 1 parking space for every 37.5 sq m upto 1500 sgm (ie 40
cars) and for every 75 sgm of additional space for areas exceeding 1500 sqgm
Retail - 1 parking space for every 40 sqm of floor area upto 800 sqm and 1 parking
space for every 80 sqm of space for areas exceeding 800 sqm

To maximize the efficiency of the traffic flow, no direct vehicular access will be
allowed from Sewri-Chembur Road and M.A. Road on to adjacent plots (with
Lodha as exception). All adjacent plots will only be directly accessible by car from
primary and secondary roads on the other side of the plots.

Emergency Vehicular Access / Fire tender movement: All Buildings have been
planned with Emergency Vehicular Access (Fire tender movement) to the front,
sides and back of the buildings through the application of adequate setbacks. This
is essential for high rise buildings.

The intent of the guidelines is to provide a basis for design, and not restrict the

development/architectural features of the buildings.
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To comply with the building heights restrictions whilst providing for 256% ROS and a
significant portion of space set aside for wide roads to cope with the traffic indicates that it
will not be possible to utilize the permisible Global FSI of 4.0. In order to try to reach the
highest FSI possible, the Layout design must allow for almost all buildings to go up to the
permissible building height. The Public Utilities and Social amenities are the only
exceptions. Certain plots have restricted height from an urban form perspective to control

view corridors, natural light and ground level experience of pedestrians.

Based on studies carried out for tall buildings, it is seen that beyond a height of
60m, the effect of height of a building on the daylight levels is minimal — so a height of
100 m or 200 m does not really matter as far as the pedestrian is concerned. A separation
of 20 m between tall buildings is adequate to allow pedestrians level views, light,
ventilation and privacy to occupants of tall building. These guidelines, along with
international and local best practices set the baseline for the building heights, form and
setbacks at WNA.

Flexible Planning: -

A dynamic layout allows the WNA to respond to the market trends in terms of
saleable plot size and hence saleable area. The current plot sizes range from 2,000sgm
to 20,000sgm allowing a range of building floor plates from 1,500sqm to 5,500sqm. The
major land uses in the layout for WNA are Commercial and Multi-modal Transportation.
Mixed use is a separate land use. This gives the opportunity to develop a variety of
building typologies and uses. Vertical mixed use towers will be visible in the upcoming
development and will be the differentiator.

The layout allows for the amalgamation of plots when required. Two or more plots,
located side-by-side, and not separated by proposed roads can be combined to build on a
larger plot. In that case, the total built-up area of the combined plots will be permissible for
development, subject to the modified Development Control Regulations for WNA and the

Urban Design Guidelines.

Pedestrian Oriented Spaces: -

A large amount of public transit must be complemented with the right amount and
character of pedestrian space to make it a truly successful Transit Oriented Development.
The main pedestrian circulation is defined through the site connecting important points of
origin (Transit) to all plets. The Monorail stations and Metro stations cover the entire
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Wadala Notified Area within an 800 m (10 minute) walking distance, and this experience
is enhanced by creating points of interest along the walk as well.

Dedicated eating zones, wide shaded footpaths, well planned High Street
Shopping, with an appropriate mix of public and recreational amenities cater to the
everyday user without the obstructions to circulation on the pavement as seen in the rest
of the city. At critical areas, pedestrian underpasses and bridges are planned depending
on the pedestrian and vehicular traffic. Provision of street furniture and adequate lighting
also encourage pedestrian movement. The most important feature is a shared pedestrian
and bicycle path through the WNA. Secure bicycle parking facilities at all transit nodes will
make cycling as the first (or last) mile of the daily commute an even more attractive
option. Providing bicycle lanes in the footpath rather than the carriageway ensures that it
is not violated by other vehicles and makes it safe. For the ease of pedestrian movement,
underpasses and bridges are integrated within the landscape design. The Wadala Depot
Monorail Station and GTB Nagar Monorail Station will be linked via Pedestrian
Underpasses directly to the nearby plots along M.A. Road - creating a seamless
pedestrian connection covering the entire breadth of the Site. It is not possible to have
overhead skywalks here due to the elevated Monorail line.

Provisions are to be made as per Indian Road Congress (IRC-103-2012, CH 6) for
‘Pedestrian Facilities Design Standards’ including access on roads and footpaths for

persons with disabilities.

The development is planned to reach its full potential over a period of 30 years given the
current market situation, with a population of over 2.40 lakh people working, living and
visiting the Notified Area when completed. Since Wadala area is‘ part of the larger ward
and the city, its impact on the vicinity will require certain regional level interventions to
improve infrastructure conditions which must be taken into account for successful
implementation and impact. This is an opportunity to provide the much needed “public”
open space in Mumbai through the restoration of the Rawali Channel, Reserved Forest
Zone and an apt implementation model for the large plazas and parks.
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7. DEVELOPMENT CONTROL REGULATIONS

The Development Control Regulations (DCR) for Wadala Notified Area stipulates the
deviations from the DCR Greater Mumbai as applicable from time to time. Wherever the
regulations / sub regulations are not specifically prescribed in the regulations of WNA, the
provisions of the Development Control Rules for Greater Mumbai, 1991 amended from

time to time shall apply mutatis mutandis to the development of land appropriately.

The development within the following landuse zones will be governed by DCRs of WNA
and Architectural Controls: -

Commercial

Residential

Multimodal Transportation

Mixed Land Use

Social and Cultural Facility

Public Utilities and Services

Reserved Forest

Water bodies

Within these landuse zones, reservations for amenities such as Fire Station, Police
Station, Hospital, Cultural Center and service yards has been made. Also plot for
‘Affordable housing’ is reserved at layout level. Revision to the Development Control

Regulations are proposed separately according to the revised Planning Proposals.
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Annexure-12

Status of Existing Buildings in Wadala Notified Area

Sr. Owner / Developer / Lessee User Status of permission granted BUA in OC/ Pat OC issued Environment
No Sgm on Clearance
1 M/s. Macrotech Developers Limited Commercial-C1 (Block-C) Resi. Bldg B3 (Ground +41 floor)- OC issued 38846.52 08/06/2017 Environment Clearance
(Plot Area-81,740 Sqm) Resi. Bldg B4 (Ground +43 floor)- OC issued 28135.03 08/06/2017 obtained on 05/09/2011
(Permissible BUA 3,18,947 | Res;j. Bldg C5 (Ground +43 floor)- OC issued 28216.27 08/06/2017 & 15/01/2020
Sam) Resi. Bldg C6 (Ground +43 floor)- OC issued 27598.41 08/06/2017 (EC is obtained for an
Resi. Bldg D7 (4 level Basements+ Ground +43 floor)- OC issued 29390.86 16/08/2018 FSI area of 4,95,000
Commercial Building H (4 Level Basement+ 28 Floors)- OC issued 50782.734 04/12/2018 Sqm.) (EC copy
Resi. Bidg D8 (4 level Basements+ Ground +38 floor)- OC issued 25456 .56 24/09/2019 i‘gg"‘:hed as Annexure-
Resi. Bldg F11 (4 level Basements+ Ground +37 floor)- Part OC issued 25307.32 28/10/2021
Commercial Bldg CT5- (G+16 floor)- OC issued 14942.78 05/09/2022
Residential cum Commercial Bldg A1(Ground +40 floor)- CC issued 24731.62
Community Hall (Ground)-1- CC issued 133.88
Community Hall (Ground)-2- CC issued 58.01
Kindergarten (School) (Ground + 6 floor)- Part OC issued 631.68 26/05/2022
Club House(in RG area) -(G +1 floor)- Part OC issued 7622.83 01/12/2020
2 Bombay Goods Transport Association | Commercial A2 (Basement+ Ground + 3 floor) - OC issued 6436.00 16/07/2017 NA
(BGTA) A3 (Ground + 3 floor) - OC issued 6436.00 27/04/2017 NA
B6 (Ground +3) - OC issued 5380.00 30/05/2017 NA
B7 (Ground +3) — CC issued 5380.00 NA
B8 (Ground +3) — OC issued 5380.00 21/04/2017 NA
F1 (Ground +1) — OC issued 3548.80 20/09/2017 NA
G1 (Ground +1) — OC issued 3812.80 27/10/2016 NA
NA
3 Maharashtra Rajya Truck Tempo, Commercial C1 (Ground +3) 4324.00 10/07/2017 NA
Tankar, Bus Vahatuk, Mahasangh C2 (Ground +3) 4324.00 29/09/2017 NA
Premises, Co-Operative Societies D1 (Ground+1) 2314.40 25/09/1998 NA
Sangh Maryadit(Mahasangh) E1 (Ground +1) 2842.40 25/09/1998 NA
J1 (Ground +1) 4340.80 15/05/2017 NA
J2 (Ground +1) 4340.80 23/05/2017 NA
4 Mumbai Pune Motor Malak Premises | Commercial B5 (G+3)- OC issued 5380.00 28/08/2017 NA
Co.0p.Soc.Ltd. (Shramjeevan)
5 Workshop Spare part Commercial Plot 2 (Ground) 50.00 NA
Plot 3(Ground) — Completion accepted 50.00 27/05/2009 NA
Plot 5(Ground) — CC issued 50.00 13/03/2009 NA
6 Weigh Bridge Commercial (Ground) — Completion Accepted 60.00 05/03/2002 NA
7 Petrol Pump -1 (IOCL)-(near Rawli Commercial Ground — OC issued 350.00 15/03/2008 NA
channel)
8 Petrol Pump -1 (IOCL)-(near Monorail | Commercial Ground 350.00 NA
Depot)
9 MMRDA Buildings Commercial Al (Ground +3) 6124.00 02/05/1995 NA
B1 (Ground +3) 5087.27 02/05/1995 NA
B2 (Ground +3) 5087.27 02/05/1995 NA
D2 (Ground +1) 2231.89 02/05/1995 NA
Amenity Building (Ground +1) 4400.00 NA
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| Details of plots alloted for temporary use in Wadala

WTT, Phase-I
gg' Name of Agency Area in Sgq.Mts. From To
1 M/s.DMRC line 6 28400 21-Jun-19 20-Jan-24
2 M/s.DMRC line 6 15132 1-Apr-21 31-Dec-23
3 M/s.N.C.C.-line2 &7 8500 21-Jun-19 20-Jan-24
4 M/s.DMRC line 6 2302 23-Sep-21 22-Jul-23
5 M/s.DMRC line 6 500 21-Jun-19 20-Jan-24
Total 54834
WTT, Phase-II
Sg Name of Agency Area in Sgq.Mts. From To
6 M/s.N.C.C.Line2 &7 38023.5 1-Jul-19 till date
7 30500 1-Jul-19 till date
8 M/s.DMRC Line -6 (ISBT) 5380 15-Apr-21 31-Jan-24
9 M/s.DMRC Line -4 (ISBT) 5380 15-Apr-21 31-Jan-24
10 M/s. MMRCL Line - 3 70000 10-Mar-16 till date
9975 20-Sep-16 till date
Total 159258.5
WTT, Phase-I11
Eg Name of Agency Area in Sq.Mts. From To
M/s Mumbai Metro Rail .
11 Corporation Ltd - Line 3 83602 10.03.2016 till date
TOTAL 83602
Phase I+11+111 297695

nockridyMAp
. =
®
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s Hem ey
Pl &t M g

WNA_terparary_lards




388 Annexure-13

mm.%mnm
Environment
mmzsm"‘m
_f '.‘
mm:
Tey
Ms, lndhCmBmh-tMle
216, Shah & Nabar Industria) Estate,
Dy, E Moses Road, Worli,
Mumbai - 400018

Lodhs Crows Builtmart Pvt,

‘Subject: Proposed ‘Lodba Green City', umqmmmmm
‘ . Lad. - Eavir clearance regarding.

Sie,

This has reference to your communication dated nil on the above mentioncd subject. The
mmwmﬂuﬂuwhﬂmm 2006, by the State Level Expent Appraisal

mittee, Moharashtra in its 42 aod 43" mectings and decided to recommend the project for
m»mmuwmmm’gmmmmw
%wmmmmum meoeting held on 5" August,

2. Mis noted that the proposal is for grant of Environmenta Clearance for Proposed *Lodha
Green City', uMantummaymmmmuw.
mcwmmmmmmmuwmmm

_ Brief lom o thep pr

mumm FLe ¥

!amu-nme 5 qum—mm

Proposed Total bullt | - [ FSE 495,000 5q. o : i

uparea 1 |* NonPSI:6.03835sq.m.
| Is WHHHUQL mnm»mmm 7.13.200

10 A
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~ Residential : S3B+ G463
s ’l’ﬂ* al lﬁ*ﬁ*ﬂ

firom this site (sbout 3.9
‘M)wmmhmm;gf-nw

landscaping.
- mwwﬂfhmﬁum o

mmﬁwﬂm‘nhm.gﬂ;uqmwmu
primarily used for filling ot other sites owned by company
sucplus quantity of excayeted soil from :

Dombivall project.)

mﬂﬂ:ﬂw :
: smdmmaﬂmwm

s Segregation of Dry and wet garbage on site.
5 Dry garbage shalt be disposed through recycler.
- wumwﬂhww-iwumﬁr

= Power Requirement: 33 MW,

«  Residential: Five DO sets of total capacity: 10,000 KVA
. ws&wmormmuw 12,000 KVA
& Solar water heating system for residentia) building and sirect

Fighting.
mofwnhi 1378 005,
o 039% of energy saving tiroiygh energy conscrvlion measurcs.
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Traffic o Total packing spaces provided for 4 wheeler: 10,750 nos.
Management: *+_ Totl parking area proposed: 2,23,750 sq.m.

‘Green Belt ‘o Areab7,600 sq.m.

Development: *  Total No. of trees 10 be planted : 3095 nos.

 Environment o memnahimmado&numnn

3 mmwmmuwmmun‘mtmwm
mmmm»uwmmu rovisie &me

(i)

v

tv)

(vi)

p«mmm for the propose

" o - ” o
..m;mmmumwmmum Regulations,
Notifications,

Covermment  Resolutions, Circulars, ote, issued If any, This

environmental clearance issued with respect o the environmestal consideration and it
dogs not mean that State Level Impact Assessment Authority (SEIAA) approved the

proposed fand use.

me”mm%nofmmmm green bielt
prior 1o occupation of the buildings. No

development physical occupation or
allotment will be given untess all above sald environmentsl infrastructure Is installed

and made functional including water requirement in Para 2. Prior centification from

appropriate authority shall be obtained.

Local body should ensure that no occupation centificate will be issued prior 1o
muuﬁunnfm‘hfmmﬁldnpmuinuafmwm

development charges are being collected by local body,

:MMWMIQMHMWM&mm

PSWARM#&I*M local bady & it should ensure the same

mmm number before approving layout plan & before nocording

mmmmm ULB ‘should also ensisre the. 20ning
project us por the approved develapment plan of the

th&mw shall be obtained from Maharashtra Pollution Control
Board under Air and Water Act and a copy shall be submitted 10 the Environment
wmmofmmmmuum

be composted by using appropriate method and Wreated wasic

Mmumhmmumﬁrmuammw
garbage will be disposed outside the premises. Local authority should ensure this.
All required sanitary and hygienic measures should be in place before starting
construction activities and to be maintained throughout the construction phase.

A First Ald Room will be provided in ummmwmm
operation of the project,

Provision shall be made for the housing of construction labour within the site with all

_m‘mwﬁlﬁhmhuwhwu mobile toilels, mobile

&
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wastowater wnd solid wastes generated during the construction phase should be
cnsured.

(xii) Arrangement shall be made that waste water and storm water do not get mixed.

(xliiy muwmmammmmmumnmm
horticuttire / landscape development within the project site.

(xiv)  Additional soil for leveling of the proposed site shall be generated within the sites (10

uwmmnmmmumm is peotected snd

)

. ﬁmmmuwm e necessary precautions for
mmmummurmmhwmwunw
of competent swthority.

e e L ™
ground m
{mﬂi}(:omuﬁonqﬁh wummﬂommmm
must not be allowed to contaminate watercourses and the dumpsites for such material
must be secured $o that they should aot leach into the ground water,
(xix)  Any hazardous waste generated during construction phase should be disposed ofY as
%Mwmmmmwdmmm

(x%)  The diesel generator sets 10 be used during construction phase shouid be fow sulphur

(xxi)  The diesel required for operating DG sers shall hwhwﬂ tainks md if
requiced, clearance from concem suthority shall be taken.

Vehicles hired for bringing construction Mﬂh_ﬂ:ﬁlﬂnﬂdh in good

mmmm;mmemn“ ; should conform 1o

:&H&*uﬁnﬁm%mﬂuﬂsd“hwmuhm

mmnﬁnm.mwmummmmmw

E

per National mm‘ mmmmm
(xxvii) Storm water control and its re-use as per OGWE and BIS standards for various

applications.

-(mmmm-dmmmmumu mﬂmm
‘curing agents and other best referred..

(xxix) The ground water jevel and mmwmwhmmwumum
with Ground Water Authority.
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(%) The installation of the Sewage Treatment Plant (STP) should be cemtified by an
M

mwnminthmmu,m»w_mm

of STPIMSW site etc. with dae penmission of MPCB,

‘(mﬁwwm;vmﬁmmuuhhdmmm&m

to constrictlon/operation of the
mmwwﬂymm-wmumwhmwmm ling
for separation of gray and black water.
(mmmmmummummtmm flow either by use
~of aerators or pressure reducing devices or sensor based control.

(xxxvi)The solid waste generated should hmm and segregated. Wet garbage

Mhmmuhﬂmﬂmﬂmﬂh%ﬁnwm-
mmmmmmmm
(v Mormwbmwmh“umumm
Mhm Vit S
fwmii} WM meet prescriplive requirement as per Conservation
by using appropriate thenmal insulation materlal to fi I requirement _
(ﬁxhiﬂmm mmwmaemmmuwgm
,mmﬂeh%ﬂmﬂhhﬂmﬁhﬂuﬂhmmu
in place before project commissioning. Use CPLs and TFLs should be properly
cMMMWMMsw&M&MBM
the regulatory authority to avoid mercury mercury contamination. Use of solar panels may be
done 1o the extent possible like mmtmmmnhMr
mmmwm lMMh;&iﬁbiﬁty,ﬁihplhs
: ‘h}hﬂmmmmam«(
(x1) DMWMMWumdwwW for elevators and

stack of DG sets should be oqual to the the helght needed for the conmbined capucity of
pmpmlo(im,l.hhww:aur . The location of the DG sets may be
decided with in o with mm«mwm _
(xli) MM&W&mM&hmmumm
MW#MMM.&M;&&:W‘M be'

i

(xﬁﬂ%mm&mml mum&m Conservation
mism wlﬁnhumpmedp:"hm ;l_woﬂmmd
aspirational for nnn-w mw
insulation materinl to felfilt requirement. l‘?m

o§-
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(xliv) ‘The building showld have sdequate distance betweon them to allow movement of
fresh air and passage of natural light, air and veatilation

(xdv) mwdmwmmmummmmmum

all hrough ‘the construction phase, so a8 0 avoid disterbance 1o the

mmdﬁp

(xIvi) Under the provisions of Eavironment: (Protection) Act, 1986, legal action shall be
initiated against the project proponent if it was found that comstruction of the project
has been started without obtaining environmental clearance.

(xbyil) Six monthly monitoring reports should be submitied w the Department and MPCB.

(Wid)AmM&d‘hMmmewthm

(i) tn-iae-<em-qam change(s) in the scope of the project, the project would requirc a
m MW‘WJWMWMWMWMwM
() A sepurste environment management cell with qualified staff shall be set up for

iy R"’“m““""‘“"hm Jeast in two local idel
mansgement se at wo newspapers widely
circutated in the segion sround the project, one of which shall be in the maralhi
mofM'lﬁulMMmmwmcmhw informing
uumnmmmwm-ﬂmwm
WMWMMWMMMWWﬂWﬁuM

soen at Website at hitp://envismahassshiragov.in.

Oiv) Project management should submit half yearly complisnce reports in respect of the
stipulated prior cavironment clearance terms and conditions in hard & sofi copies 1o
the MPCB & this department, on 1* June & 1* December of each calendsr year.

(Iv) Ampyorhmwwmmumnummw
m.mww_whmumnmmmammu 3

icafly. it shall simultsneously be sent 4o the Regional Office of MOEF, the /

: Zonsl 1 "amsmmmmmwﬂmmmp |

.MMmﬂmmMnManﬂM or eritical

sectorsi parameters, indicated for the project shall be monitored and displayed at »

comvenient location near the main gate of the company in the public domain.

(Ivid) NMMhﬂmmﬁmﬂwmmmemd /
i hard nfhvnu wfuu; mu@a:m e

wr-bw as 1o the Offfice of MoEF, the

mMWﬂCMﬂﬂhm

(Iviii) The envimamental statement for cach financial year ending 31™ March in Form-V 5
nwmwummwumu pponent 10 the conceémed State Pollution
et e S e e
: . put on o he
\mwmmmwmmﬂmmhmmym ;

Reghonal Offices of MoEF by eomail,

_&.‘.
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(lix) The environmental clearance is being issued without prejudice 1o the action initiated
under EP Act or any court case pending In the court of law and it does not mean that
wpmwm-wummmwm.nuwsnum
decision under EP Act or of the Hon'ble court will be binding on the project
proponent. Hence this clearance does mot give immunity to the project propancat in

the case filed against him, if any or action initiated under EP Act.

4. mmumbum:nmmqumau
plot i affected by CRZ then project proponent should obtain NOC from MCZMA as per
mmm:; wmawmwumm project proponent should
appeoach SEIAA with corected plans.

5 mwmmum;,muwammm
the concern authorities as per the documents submitied to the SEIAA for prior
Envitonmental Clearance. Hﬁmkmmmmwmmammm
authorities then recast plan should be submitted to the Authority for approval.

6. 1f there is any change in local town planiting rules including F81, Non F3S1, parking arca,
mﬂmnuMMMMWMMW
SEIAA again, it Is the sole responsibility of the. Project Proponent (0 submit the same
hMm;MMthﬂimMm der E P AcL

?--Wmum-um-:ymmquHmmm»m
Authority wm prior permission and shall submit - w kyout plan to
Department befure commencement of construction work,

8. hmﬁM#mmmMMﬂWMW
Mwewm:dmmmammw

- o= mmmuwwmmmnmmm
mwh(nxmhwd’dﬁmﬂm

10. Validity of Environment Clearance: The environmental clearance accorded shall be
valid for a petiod of 5 years,

1. In case of any deviation or alteration in the. mﬂﬁmmm»ﬁu
meammmhmumm»mm

adequacy of the condition(s) imposed and to incomporite additional envirommental
protection measures required, if any.

12, The above stipulations would be enforced among others under the Water (Prevention and
Contsol of Pollution) Act, muummmmamm;m 1981,
t"i':nuunm and Hu-llq’) :«n'u %"“Jﬁ‘mm mu.u(uy

5, “the. pablic

Insurance Act, 1991 and its amendments. M

7=
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llm hmﬁ-mmmmmmwm

Vigyan Bhawan, Sec- 5, RK. Puram, New Dehli 110 022, if preferred,
nh‘hﬂﬂmnwmmnafuwmmmbnﬂl Act, 2010

Copy to:

% MAMMMSM),MS&MMWIM ‘A" Road,
Church gate, Mumbai- 400 020, Maharashtra.

2. Shri, PMA IAS (Reid); Chaimman, SEAC, ‘Jugne’ Kotlarum Rosd, *
u&% N Chainman, SEAC, “Jugne

3 Additionsl Secretary, MOEF, 'Paryavaian Bhawan' €GO Complex. Lodhi Road,
New Delhi — 110510

4 Membir Maharashtra Pollution Board. with tod
m“‘:wﬂm Control request 1o display &

£ S mccr mmmumwmm
Mmmﬂqwmmwmlﬁmmu

6. Regional Office, MPCB, Mumbai.

7. Collector, Mumbai.

8. Commi -"MW"— e M iy 'i"ﬂ"" s e ’:D

9. 1A~ Division, Cell, k
Rt New Hm mmmmmm. }

10. Director (TC-1), Dy. Secretary (TC-2), Sclentist-1, Environment. Department, 4
11, Select flle (TC.3).

-
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Environment department,
Room No. 217, 2nd floor,
Mantralaya, Annexe,
Mumbai- 400 032.
Date:January 15, 2020

To,
Bellissimo Crown Build Mark Pvt. Ltd.
at At Block C, Wadala Truck Terminus, Mumbai.

Environment Clearance for Environmental Clearance for Amendment and Expansion of Residential and

Subject: Commercial development at Block ‘C’, Wadala Truck Terminus, Mumbai.
Sir,

This has reference to your communication on the above mentioned subject. The proposal was considered as per the EIA
Notification - 2006, by the State Level Expert Appraisal Committee-1I, Maharashtra in its 1222nd meeting and
recommend the project for prior environmental clearance to SEIAA. Information submitted-by you has been considered by
State Level Environment Impact Assessment Authority in its 184th meetings.

2. It is noted that the proposal is considered by SEAC-II under screening category 8(b) as per EIA Notification 2006.
Brief Information of the project submitted by you is as below-:-

1.Name of Project Proposed Amendment and Expansion of Residential and Commercial Project
2.Type of institution Private

3.Name of Project Proponent Bellissimo Crown Build Mark Pvt. Ltd.

4.Name of Consultant Mahabal Enviro Engg. Pvt. Ltd.; Dr. D. A. Patil

5.Type of project Residential Project

6.New project/expansion in existing
project/modernization/diversification | Amendment and Expansion.in EC
in existing project

7.1f expansion/diversification,
whether environmental clearance
has been obtained for existing

Earlier EC received: 1. SEAC-2010/CR-814/TC.2 dated 05.09.2011; 2. SEIAA-2012/CR-814/TC.2
dated 17.01.2013 ; 3. SEAC-2010/CR-814/TC.2 dated 11.06.2014; 4.SEIAA-EC-0000000609
dated 15.01.2019

project

8.Location of the project At Block €, Wadala Truck Terminus, Mumbai.
9.Taluka Mumbai

10.Village Wadala

Correspondence Name: Atul Jangam; Bellissimo Crown Build Mark Pvt. Ltd.

Room Number:

Floor:

Building Name: Lodha Excelus
Road/Street Name: N. M. Joshi Marg
Locality: Mahalaxmi

City: Mumbai - 400011

11.Whether in Corporation /

Municipal / other area Municipal Corporation of Greater Mumbai / MMRDA

CC received

12.I0D/IOA/Concession/Plan IOD/IOA/Concession/Plan Approval Number: CC granted vide No. T & CP/WTT/Block-
Approval Number C/CC/Vol-XIV/72/2019 dated 16th January,2019

Approved Built-up Area: 911486.74

SEIAA Meeting No: 184 Meeting Date: December 30, 2019 ( »/é{ }
SEIAA-STATEMENT-0000003613 ) -
SEIAA-MINUTES-0000002875 Shri. Anil Diggikar (Member Secretary
SEIAA-EC-0000002297 Page 1 of 14 || SEIAA)
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13.Note on the initiated work (If
applicable)

As on today we have constructed 393634 m2 area

14.LOI / NOC / IOD from MHADA/

Other approvals (If applicable) DS
15.Total Plot Area (sq. m.) 92,600 m2
16.Deductions

17.Net Plot area 92,600 m2

18 (a).Proposed Built-up Area (FSI &
Non-FSI)

FSI area (sq. m.): 3,61,322

Non FSI area (sq. m.): 5,24,369.54

Total BUA area (sq. m.): 885691.54

18 (b).Approved Built up area as per
DCR

Approved FSI area (sq. m.): 359624.74

Approved Non FSI area (sq. m.): 551862

Date of Approval: 16-01-2019

19.Total ground coverage (m2) 25648.23
20.Ground-coverage Percentage (%)

(Note: Percentage of plot not open 27.69%

to sky)

21.Estimated cost of the project 42480000000

SEIAA Meeting No: 184 Meeting Date: December 30, 2019 (
SEIAA-STATEMENT-0000003613 )
SEIAA-MINUTES-0000002875

SEIAA-EC-0000002297 Page 2 of 14

Shri. Anil Diggikar (Member Secretary
SEIAA)
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22.Production Details

Serial e
Number Product Existing (MT/M) Proposed (MT/M) Total (MT/M)
1 Not applicable Not applicable Not applicable Not applicable
23.Total Water Requirement
Source of water MCGM
Fresh water (CMD): | 1533
Recycled water - 908
Flushing (CMD):
Recycled water - 338
Gardening (CMD):
Swimming pool 4
make up (Cum):
Dry season: Total Water
Requirement (CMD) | 2446
Fire fighting -
Underground water | 1200
tank(CMD):
Fire fighting -
Overhead water 1800

tank(CMD):

Excess treated water

HVAC MAKE UP: 880 KLD; MUNICIPAL-DRAINS: 140 KLD

Wet season:

tank(CMD):

Source of water MCGM + RWH
Fresh water (CMD): | 1533
Recycled water - 908
Flushing (CMD):

Recycled water -
Gardening (CMD):
Swimming pool 4
make up (Cum):

Total Water

Requirement (CMD) (2446
Fire fighting -
Underground water |1200
tank(CMD):

Fire fighting -

Overhead water 1800

Excess treated water

HVAC MAKE UP: 880 KLD; MUNICIPAL DRAINS: 478 KLD

Details of Swimming

pool (If any)

Swimming pool is provided.

SEIAA Meeting No: 184 Meeting Date: December 30, 2019 ( »/g

SEIAA-STATEMENT-0000003613 )
SEIAA-MINUTES-0000002875

SEIAA-EC-0000002297

Shri. Anil Diggikar (Member Secretary
Page 3 of 14 || SEIAA)
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24.Details of Total water consumed

Par';‘:“la Consumption (CMD) Loss (CMD) Effluent (CMD)
Water
Require | Existing | Proposed Total Existing | Proposed Total Existing | Proposed Total
ment
Domestic Not Not Not Not Not Not Not Not Not
applicable | applicable | applicable | applicable | applicable | applicable | applicable | applicable | applicable
Level of the Ground 25103 m

25.Rain Water
Harvesting
(RWH)

water table:

Size and no of RWH
tank(s) and
Quantity:

8 RWH Tanks with total capacity of 900 KLD

Location of the RWH
tank(s):

Below Basement

Quantity of recharge
pits:

20 Nos. of Ring Wells

Size of recharge pits

1.2 m dia ring well

Budgetary allocation
(Capital cost) :

Rs. 300 Lakh

Budgetary allocation
(O & M cost) :

Rs.30.Lakh/yr

Details of UGT tanks
if any :

UG Tanks are provided.

26.Storm water
drainage

Natural water;
drainage pattern:

The slope of the site and areais towards South - East and South Side

Quantity of storm
water:

1.93:m3/sec

Size of SWD:

600 mm wide SWD

27.Sewage and
Waste water

Sewage generation

in KLD: 2288 KLD

STP technology: MBR TECHNOLOGY
Capacity of STP

(CMD): 3000 KLD

Location & area of bastllcl

the STP:

Budgetary allocation Rs. 750 Lakh

(Capital cost):

Budgetary allocation
(O & M cost):

Rs. 150 Lakh/year

SEIAA Meeting No: 184 Meeting Date: December 30, 2019 (
SEIAA-STATEMENT-0000003613 )
SEIAA-MINUTES-0000002875

SEIAA-EC-0000002297

Page 4 of 14

Shri. Anil Diggikar (Member Secretary
SEIAA)
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28.Solid waste Management

Waste generation in
the Pre Construction
and Construction
phase:

Waste generation:

Construction Debris: 26641 m3

Disposal of the
construction waste
debris:

The construction debris will be disposed as per the Construction and
Demolition Waste Management Rules, 2016

Waste generation
in the operation
Phase:

Dry waste: 3869 kg/d
Wet waste: 5803 kg/d
Hazardous waste: NA
Biomedical waste (If

. NA
applicable):
STP Sludge (Dry 23KLD

sludge):

Others if any:

E-Waste: 3.7 Tons/Year

Mode of Disposal
of waste:

Dry waste:

Dry garbage will be segregated and disposed off to recyclers

Wet waste:

Wet garbage will be.composted using Mechanical Composting
Technology and used as organic manure for landscaping

Hazardous waste:

NA

Biomedical waste (If
applicable):

NA

STP-Sludge (Dry
sludge):

Sludge use as manure for gardening

Others if any:

E-waste shall be-handed over to E-Waste-management vendor authority
by MPCB.

Location(s): On Ground

Area for the storage
Area. of waste & other 700 m2
requirement: material

Area for machinery: (320 m2
Budgetary allocation | Capital cost: Rs. 320 m2

(Capital cost and
O&M cost):

0O & M cost:

Rs. 112 Lakh/year

SEIAA Meeting No: 184 Meeting Date: December 30, 2019 (
SEIAA-STATEMENT-0000003613 )
SEIAA-MINUTES-0000002875

SEIAA-EC-0000002297

Shri. Anil Diggikar (Member Secretary
SEIAA)

Page 5 of 14
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29.Effluent Charecterestics

Serial Parameters Unit Inlet Effluent Outlet Effluent Effluent discharge
Number Charecterestics Charecterestics standards (MPCB)
. Not . . .
1 Not applicable applicable Not applicable Not applicable Not applicable

Amount of effluent generation .
(CMD): Not applicable
Capacity of the ETP: Not applicable
Amount of treated effluent N ETT
recycled :
Amount of water send to the CETP: | Not applicable
Membership of CETP (if require): | Not applicable
Note on ETP technology to be used | Not applicable
Disposal of the ETP sludge Not applicable

SEIAA Meeting No: 184 Meeting Date: December 30, 2019 (

SEIAA-STATEMENT-0000003613 )
SEIAA-MINUTES-0000002875
SEIAA-EC-0000002297

Page 6 of 14

SEIAA)

Shri. Anil Diggikar (Member Secretary
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2

30.Hazardous Waste Details

Serial - A c
Number Description Cat UOM Existing | Proposed Total Method of Disposal
. Not Not Not Not Not .
! LCHanplicable applicable | applicable | applicable | applicable | applicable Peliappleat
31.Stacks emission Details
Helght Internal
Serial . . Fuel Used with from . Temp. of Exhaust
Section & units . Stack No. diameter
Number Quantity ground (m) Gases
level (m)
. . Not Not Not .
1 Not applicable Not applicable e | applicable | applicable Not applicable
32.Details of Fuel to be used
Serial e
Number Type of Fuel Existing Proposed Total
1 Not applicable Not applicable Not applicable Not applicable
33.Source of Fuel Not applicable
34.Mode of Transportation of fuel to site’ | Not applicable
33.Energy
Source of power BEST
supply:
During Construction
Phase: (Demand 1600 kVA
Load)
DG set as Power
back-up during 1600 kVA
construction phase
During Operation
phase (Connected 58 MW
load):
Power X -
. During Operation
requirement: /[phase (Demand 39 MW
load):
Transformer: 40 MW
DG set as Power
back-up during Total Capacity of DG set is 34,340 kVA
operation phase:
Fuel used: Diesel
Details of high
tension line passing NO
through the plot if
any:

Energy saving by non-conventional method:

Solar hot water system for Residential Building; Solar lighting in landscape, common are passages etc.

36.Detail calculations & % of saving:

Serial . v )
Number Energy Conservation Measures Saving %
1 Total energy Saving >20%

SEIAA Meeting No: 184 Meeting Date: December 30, 2019 (

SEIAA-STATEMENT-0000003613 )
SEIAA-MINUTES-0000002875

SEIAA-EC-0000002297

Page 7 of 14

Shri. Anil Diggikar (Member Secretary
SEIAA)
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37.Details of pollution control Systems

Source Existing pollution control system Proposed to be installed
Not . .
applicable Not applicable Not applicable
Budgetary allocation | Capital cost: Rs. 200 Lakh
(Capital cost and
O&M cost): O & M cost: Rs. 10 Lakh/yr

38.Environmental Management plan Budgetary Allocation

a) Construction phase (with Break-up):

Serial Attributes Parameter Total Cost per annum (Rs. In Lacs)
Number

1 Water spray for dust h 9

suppression

Site sanitation and
2 potable water supply - 18
to labour
Health check up and
3 ) . 11
first aid
4 Solid Waste 5
Management
5 Disinfection - 5
6 Safety Personal i 2
Protective Equipment
7 Traffic Management ¢ 8
8 Safety nets - 85
Safety Training to

2 Workers =
10 Envu"o.nm{ental _ 4

Monitoring

b) Operation Phase (with Break-up):
Serial Component Descrintion Capital cost Rs. In Operational and Maintenance
Number P p Lacs cost (Rs. in Lacs/yr)

1 STP (Tertiary) Continuos O & M 750 150
2 Solar, System Weekly 200 10
%] Rain Water Harvesting | During Rainy Season 300 30
4 Solid wasgy Contintos 0'&M 280 112

composting
5 Landscape Daily 675 100
6 Env1r0.nm('anta1 As per CPCB Norms - 4

Monitoring

39.Storage of chemicals (inflamable/explosive/hazardous/toxic

substances)
SEIAA Meeting No: 184 Meeting Date: December 30, 2019 ( 3 /g
SEIAA-STATEMENT-0000003613 ) =
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Maximum
Quantity
of .
Storage Consumption
Description Status Location Capacity SloLIuE / Month in EOIED 03 3 EETD Of.
o at any Supply |transportation
in MT . MT
point of
time in
MT
. Not . Not Not . Not .
Not applicable applicable Not applicable applicable | applicable Not applicable applicable Not applicable
40.Any Other Information

No Information Available
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CRZ/ RRZ clearance

obtain, if any: L
Distance from

Protected Areas /
Critically Polluted NA

areas / Eco-sensitive
areas/ inter-State
boundaries

Category as per
schedule of EIA 8(b)
Notification sheet

Court cases pending

if any D
Other Relevant i
Informations

Have you previously
submitted No

Application online
on MOEF Website.

Date of online
submission

3. The proposal has been considered by SEIAA in its 184th meeting & decided to accord environmental
clearance to the said project under the provisions of Environment Impact Assessment Notification, 2006
subject to implementation of the following terms and conditions:

Specific Conditions:

Committee noted.that, PP have circulated the revised CS,PP to revised the same online also with respect to

I building configuration of the Tower 1.
II PP to provide the additional connectivity to school portion by providing gate:
I PP to provide 40% area of STP tanks open to sky for adequate ventilation.
v PP to ensure ECBC norms are complied with.
A% PP to abide by all conditions laid down by CFO vide letter dated 1/8/2019 & as by time to time.
The PP to get NOC from competent-authority with reference to Thane creek flamingo sanctuary if the project
VI site falls within 10 Km radius from the said sanctuary boundary. The planning authority to ensure fulfilment
of this condition before granting CC.
PP to submit CER prescribed by MoEF&CC circular dated 1.5.2018 relevant to the area and people around
VII the project. The specific activities to be undertaken under CER to be carried out in consultation with
Municipal Corporation or collector or Environment Department.
VIII PP to ensure that CER plan gets approved from Municipal Commissioner/District Collector.
IX PP Shall comply with Standard EC conditions mentioned in the Office Memorandum issued by MoEF& CC
vide F.No0.22-34/2018-IA.1IT dt.04.01.2019.
SEIAA decided to grant EC for -FSI: 361322.00 m2,Non-FS1:524369.54 m2 and Total BUA:885691.51 m2 (
X Plan Approval no-T&CP/WTT/Block-C/CC/Vol-XIV/72/2019, Date-16.01.2019) SEIAA decided to grant EC

subject to following conditions-

General Conditions:

I

E-waste shall bedisposed through Authorized vendor as per E-waste (Management and Handling) Rules,
2016.

II

The Occupancy Certificate shall be issued by the Local Planning Authority to the project only after ensuring
sustained availability of drinking water, connectivity of sewer line to the project site and proper disposal of
treated water as per environmental norms.

I

This environmental clearance is issued subject to obtaining NOC from Forestry & Wild life angle including
clearance from the standing committee of the National Board for Wild life as if applicable & this environment
clearance does not necessarily implies that Forestry & Wild life clearance granted to the project which will
be considered separately on merit.

IV

PP has to abide by the conditions stipulated by SEAC& SEIAA.
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The height, Construction built up area of proposed construction shall be in accordance with the existing
FSI/FAR norms of the urban local body & it should ensure the same along with survey number before
approving layout plan & before according commencement certificate to proposed work. Plan approving
authority should also ensure the zoning permissibility for the proposed project as per the approved
development plan of the area.

VI

If applicable Consent for Establishment" shall be obtained from Maharashtra Pollution Control Board under
Air and Water Act and a copy shall be submitted to the Environment department before start of any
construction work at the site.

VII

All required sanitary and hygienic measures should be in place before starting construction activities and to
be maintained throughout the construction phase.

VIII

Adequate drinking water and sanitary facilities should be provided for construction workers at the site.
Provision should be made for mobile toilets. The safe disposal of wastewater and solid wastes generated
during the construction phase should be ensured.

IX

The solid waste generated should be properly collected and segregated. dry/inert solid waste should be
disposed off to the approved sites-for land filling after recovering recyclable material.

Disposal of muck during construction phase should not create any adverse effect on the neighboring
communities and be disposed taking the necessary precautions for general safety and health aspects of
people, only in approved sites with the approval of competent authority.

XI

Arrangement shall be made that-waste water and storm water do not get mixed.

XII

All the topsoil excavated during construction activities should be stored for use in horticulture / landscape
development within the project site.

XIII

Additional soil for leveling of the proposed site shall be generated within the sites (to the extent possible) so
that natural drainage system of the area is protected and improved.

XI1v

Green Belt Development shall be carried out considering CPCB guidelines.including selection of plant
species and in consultation with the local DFO/ Agriculture Dept.

XV

Soil'and ground water samples will be tested to ascertain that there is no threat to ground water quality by
leaching-of heavy metals and other toxic contaminants.

XVI

Construction spoils, including bituminous material and other hazardous materials must not be allowed to
contaminate watercourses and the dumpsites for such material must be secured so that they should not
leach/into the ground water.

XVII

Any hazardous waste generated during construction phase should be disposed off as per applicable rules and
norms with necessary approvals of the Maharashtra Pollution Control Board.

XVIII

The diesel generator:sets to be used during construction phase should be low sulphur diesel type and should
conform to Environments (Protection) Rules prescribed for air and noise emission standards.

XIX

The diesel required for operating DG sets shall be stored in underground tanks and if required, clearance
from concern authority shall be taken.

XX

Vehicles hired for bringing construction-material to the site should be in good condition and should have a
pollution check certificate and should conform to applicable air and noise emission standards and should be
operated only during non-peak hours.

XXI

Ambient noise levels should conform to residential standards both during day and night. Incremental
pollution loads on the ambient air and noise quality should be closely monitored during construction phase.
Adequate measures should be made to reduce ambient air and noise level during construction phase, so as to
conform to the stipulated standards by CPCB/MPCB.

XXII

Fly ash should be used as building material in the construction as per the provisions of Fly Ash Notification
of September 1999 and amended as on 27th August, 2003. (The above condition is applicable only if the
project site is located within the 100Km of Thermal Power Stations).

XXIII

Ready mixed concrete must be used in building construction.

XXIV

Storm water control and its re-use as per CGWB and BIS standards for various applications.

XXV

Water demand during construction should be reduced by use of pre-mixed concrete, curing agents and other
best practices referred.

XXVI

The ground water level and its quality should be monitored regularly in consultation with Ground Water
Authority.

XXVII

The installation of the Sewage Treatment Plant (STP) should be certified by an independent expert and a
report in this regard should be submitted to the MPCB and Environment department before the project is
commissioned for operation. Discharge of this unused treated affluent, if any should be discharge in the
sewer line.Treated effluent emanating from STP shall be recycled/refused to the maximum extent possible.
Discharge of this unused treated affluent, if any should be discharge in the sewer line.Treatment of 100%
gray water by decentralized treatment should be done. Necessary measures should be made to mitigate the
odour problem from STP.

XXVIII

Permission to draw ground water and construction of basement if any shall be obtained from the competent
Authority prior to construction/operation of the project.

SEIAA Meeting No: 184 Meeting Date: December 30, 2019 ( »g —

SEIAA-STATEMENT-0000003613 )
SEIAA-MINUTES-0000002875 Page 11 of || Shri. Anil Diggikar (Member

SEIAA-EC-0000002297 14 || Secretary SEIAA)




407

XXIX

Separation of gray and black water should be done by the use of dual plumbing line for separation of gray
and black water.

XXX

Fixtures for showers, toilet flushing and drinking should be of low flow either by use of aerators or pressure
reducing devices or sensor based control.

XXXI

Use of glass may be reduced up to 40% to reduce the electricity consumption and load on air conditioning. If
necessary, use high quality double glass with special reflective coating in windows.

XXXII

Roof should meet prescriptive requirement as per Energy Conservation Building Code by using appropriate
thermal insulation material to fulfill requirement.

XXXIII

Energy conservation measures like installation of CFLs /TFLs for the lighting the areas outside the building
should be integral part of the project design and should be in place before project commissioning. Use CFLs
and TFLs should be properly collected and disposed off/sent for recycling as per the prevailing
guidelines/rules of the regulatory authority to avoid mercury contamination. Use of solar panels may be done
to the extent possible like installing solar street lights, common solar water heaters system. Project
proponent should install, after checking feasibility, solar plus hybrid non-conventional energy source as
source of energy.

XXXIV

Diesel power generating sets proposed as source of backup-power for elevators and common area
illumination during operation phase should be of enclosed type and conform to rules made under the
Environment (Protection)-Act, 1986 The height of stack of DG sets should be equal to the height needed for
the combined capacity of all proposed DG sets. Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with Maharashtra Pollution Control Board.

XXXV

Noise should be controlled to ensure that it does not exceed the prescribed standards. During nighttime the
noise levels measured at the boundary of the building shall be'restricted to-the permissible levels to comply
with the prevalent regulations.

XXXVI

Traffic congestion near the entry and exit points from the roads adjoining-the proposed project site must be
avoided. Parking should be fully internalized and no public space should be utilized.

XXXVII

Opaque wall should meet prescriptive requirement as per Energy Conservation Building Code, which is
proposed to be mandatory for all air-conditioned-spaces while it is aspiration for-non-air-conditioned spaces
by use of appropriate thermal insulation material to fulfill requirement.

XXXVIII

The building should have adequate distance between them to allow-movement of fresh air and passage of
natural light, air and ventilation.

XXXIX

Regular supervision of the ahove and other measures for monitoring should be in place all through the
construction phase, s0 as to avoid disturbance to the surroundings.

XL

Under the provisions of Environment (Protection) Act, 1986, legal action shall be initiated against the project
proponent if it was found that construction of the project has been started without obtaining environmental
clearance.

XLI

Six monthly monitoring reports should be submitted to the Regional office MoEF, Bhopal with copy to this
department and MPCB.

XLII

Project proponent shall ensure completion-of STP,-MSW disposal facility, green belt development prior to
occupation of the buildings. As agreed during the SEIAA meeting, PP to explore possibility of utilizing excess
treated water in the adjacent area for gardening before discharging it into sewer line No physical occupation
or allotment will be given unless all above said environmental infrastructure is installed and made functional
including water requirement in Para 2. Prior certification from appropriate authority shall be obtained.

XLIII

Wet garbage should be treated by Organic Waste Converter and treated waste (manure) should be utilized in
the existing premises for gardening. And, no wet garbage will be disposed outside the premises. Local
authority should ensure this.

XLIV

Local body should ensure that no occupation certification is issued prior to operation of STP/MSW site etc.
with due permission of MPCB.

XLV

A complete set of all the documents submitted to Department should be forwarded to the Local authority and
MPCB.

XLVI

In the case of any change(s) in the scope of the project, the project would require a fresh appraisal by this
Department.

XLVII

A separate environment management cell with qualified staff shall be set up for implementation of the
stipulated environmental safeguards.

XLVIII

Separate funds shall be allocated for implementation of environmental protection measures/EMP along with
item-wise breaks-up. These cost shall be included as part of the project cost. The funds earmarked for the
environment protection measures shall not be diverted for other purposes and year-wise expenditure should
reported to the MPCB & this department.

XLIX

The project management shall advertise at least in two local newspapers widely circulated in the region
around the project, one of which shall be in the Marathi language of the local concerned within seven days of
issue of this letter, informing that the project has been accorded environmental clearance and copies of
clearance letter are available with the Maharashtra Pollution Control Board and may also be seen at Website
at http://ec.maharashtra.gov.in.
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Project management should submit half yearly compliance reports in respect of the stipulated prior
environment clearance terms and conditions in hard & soft copies to the MPCB & this department, on 1st
June & 1st December of each calendar year.

LI

A copy of the clearance letter shall be sent by proponent to the concerned Municipal Corporation and the
local NGO, if any, from whom suggestions/representations, if any, were received while processing the
proposal. The clearance letter shall also be put on the website of the Company by the proponent.

LII

The proponent shall upload the status of compliance of the stipulated EC conditions, including results of
monitored data on their website and shall update the same periodically. It shall simultaneously be sent to the
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels
namely; SPM, RSPM. SO2, NOx (ambient levels as well as stack emissions) or critical sector parameters,
indicated for the project shall be monitored and displayed at a convenient location near the main gate of the
company in the public domain.

LIIT

The project proponent shall also submit six monthly reports on the status of compliance of the stipulated EC
conditions including results of monitored data (both in hard copies as well as by e-mail) to the respective
Regional Office of MoEF, the respective, Zonal Office of CPCB and the SPCB.

LIV

The environmental statement for each financial year ending 31st March in Form-V as is mandated to be
submitted by the project proponent to the concerned. State Pollution Control Board as prescribed under the
Environment (Protection) Rules,.1986, as amended subsequently, shall also be put on the website of the
company along with the status.of compliance of EC conditions and shall also be sent to the respective
Regional Offices of MoEF by e-mail.
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4. The environmental clearance is being issued without prejudice to the action initiated under EP Act or any
court case pending in the court of law and it does not mean that project proponent has not violated any
environmental laws in the past and whatever decision under EP Act or of the Hon’ble court will be binding on
the project proponent. Hence this clearance does not give immunity to the project proponent in the case filed
against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions, Authority/
Environment Department will revoke or suspend the Environment clearance without any intimation and
initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke the clearance if
conditions stipulated are not implemented to the satisfaction of the department or for that matter, for any
other administrative reason.

7. Validity of Environment Clearance: The environmental clearance accorded shall be valid as per EIA
Notification, 2006, and amendments by MoEF&CC Notification dated 29th April, 2015.

8. In case of any deviation or alteration in the project proposed from those submitted to this department for
clearance, a fresh reference should be made to the department to assess the adequacy of the condition(s)
imposed and to incorporate additional environmental protection measures required, if any.

9. The above stipulations would-be enforced among others under the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act; 1981, the Environment (Protection)
Act, 1986 and rules there under, Hazardous Wastes (Management and Handling) Rules, 1989 and its
amendments, the public Liability Insurance Act, 1991 and its amendments.

10. Any appeal against this Environment clearance shall lie with the National Green Tribunal (Western Zone
Bench, Pune),New Administrative Building, 1stFloor, D-, Wing, Opposite Council Hall, Pune, if preferred,
within 30 days as prescribed under Section 16 of the National Green Tribunal Act; 2010.

Shri. Anil Diggikar (Member Secretary SEIAA)

Copy to:

. SHRI JOHNY JOSEPH, CHAIRMAN-SEIAA

. SHRI UMAKANT DANGAT, CHAIRMAN-SEAC:I

. SHRI M.M.ADTANI, CHAIRMAN-SEAC-II

. SHRI ANIL .D. KALE. CHAIRMAN SEAC-III

. SECRETARY MOEF & CC

. IA- DIVISION MOEF & CC

. MEMBER SECRETARY MAHARASHTRA POLLUTION CONTROL BOARD MUMBAI
. REGIONAL OFFICE MOEF & CC NAGPUR

. MUNICIPAL COMMISSIONER MUMBAI

. MUNICIPAL COMMISSIONER NAVI MUMBAI

. REGIONAL OFFICE MPCB MUMBAI

. REGIONAL OFFICE MPCB NAVI MUMBAI

. REGIONAL OFFICE MIDC ANDHERI

. REGIONAL OFFICE MIDC KOPER KHAIRANE NAVI MUMBAI

. MAHARASHTRA STATE ELECTRICITY DISTRIBUTION CO. LTD
. COLLECTOR OFFICE MUMBAI

. COLLECTOR OFFICE MUMBAI SUB-URBAN
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